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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 152 OF 2022

IN THE MATTER OF:

Ghanshyam Singh Pasi ...Applicant
Versus

State of U.P. & Ors. ...Respondent

AFFIDAVIT ON BEHALF OF M/S RADICO KHAITAN LIMITED
PURSUANT TO ORDER DATED 26.04.2023

[, Devendra Singh, son of Shri Mahendra Singh, aged about 64 years, working as
Senior Vice President (Process) with Radico Khaitan Ltd., r/o RADICO Khaitan
Colony, House no. 15, Bareilly Road, Rampur — 244901, do hereby solemnly state

and affirm as under:

1. That I am duly authorized to swear and affirm the present affidavit on behalf

A b\
\f\ OF Y4, étlons of this Hon'ble Tribunal in its order dated 26.04.2023 whereby

this Hon'ble Tribunal directed the Answering Respondent to submn“ietalls
c\e1®
of its compliance with the Envnronmelbxépoﬁmﬂpc;/consem to
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Establish/Consent to Operate in a tabular format. For ready reference, the

directions contained in Para 8 of the said order are as under:

“8. O.A No. 324/2022 titled Shailesh Singh vs. State of U.P & Ors.
was filed before this Tribunal against the Project Proponent earlier
complaining about pollution of Kosi River by discharge of its
industrial effluent. Vide order dated this 18.03.2021 this Tribunal
directed that regular vigilance may be maintained by the concerned
SPCBs and other statutory regulators and impact on water quality
of river Kosi, Dhela, Bhela, Ramganga and finally on Ganga may be
overseen by CPCB and NMCG. In view of these facts and
circumstances, we consider to appropriate to dirvect the Project
Proponent to file its response in tabular format regarding
compliance with EC/CTE/CTO conditions imposed for abatement of
environmental pollution and treatment and discharge of effluents

from its industrial unit in question.”

\ utset, it is submitted that OA 324/2016 titled Shailesh Singh vs State

(AP, V%
SN ]
AL
| 9@?0
V:,:'Fuv b

nd not related to the subject matter of the present case which arises from a
deren®

baseless and ill motivated complaint filed by the Wgﬁ Further,

}Pradesh & Ors. was disposed off by this Hon’ble Tribunal vide its

ted 18.03.2021 while dealing with the issues which were different
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the above said order dated 18.036& ]8ras passed in respect of and covering

14 industrial units which included the Answering Respondent.

4. Subsequently, successive Execution Application(s) were filed in respect of
the above said order dated 18.03.2021 passed in OA No. 324/2016. These
Execution Applications were disposed off by the Principal Bench of this

Hon’ble Tribunal on different dates, the details of which are as under:

'S.No. | - CaseNo. Date of Disposal
I. | Execution Application No. 19/2021 | ©12.05.2022
2. Execution Application No. 23/2022 | 03.02.2023
3 | Execution Application No. 3/2023 03.02.2023
4. | Execution Application No. 25/2023 07.08.2023
5. |Review Application No. 30/2023 in |  21.08.2023
| Execution Application No. 25/2023

5. In view of the above, it is submitted that the Principal Bench headed by the
then Hon’ble Chairperson has already dealt with and has passed appropriate

orders regarding the Order dated 18.3.2021 which has attained ﬁ%hmﬁnd

S ﬂ‘*’m‘mﬂ

4/\—/' -

g $
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no proceedings of any kind arising from above said order 18.3.2021 are

pending in this Hon'ble Tribunal.

6. That in relation to the proceedings of Writ Petition (C) No. 13212/2022 filed
against order dated 29.04.2022 passed in the present proceedings, the
Hon'ble High Court is seized with the said writ petition and the said
proceedings are continuing. The matter is now listed for further
hearing/proceedings on 10.11.2023. True copies of orders passed in Writ

Petition (C) No. 132122022 are annexed herewith and marked as
ANNEXURE - R/2 (COLLY).

Without prejudice to the above submissions, the Answering Respondent is

making its submissions and placing on record its compliance status in terms

of the directions of this Hon’ble Tribunal passed on 26.04.2023:

as such, at the relevant time, there was no law stipulating

uirement of Environmenta] Clearance ("EC”) prior to setting up of

the distillery industrial unit,
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therefore submitted that all above production units were set up prior
to the Environment Impact Assessment (EIA) Notification, 2006 dated
14.09.2006 requiring prior EC for setting up of a distillery unit.

(ii) In 2021, the Answering Respondent applied for increase of its
production capacity from 200 KLD to 270 KLD in respect of its
molasses spirit plant due to use of alternative feed stock (B-heavy
molasses/Grains) which would not cause any increase in pollution
load. Accordingly, the Uttar Pradesh Pollution Control Board
(UPPCB) issued a “No Increase in Pollution Load™” Certificate dated
02.12.2021 to Answering Respondent in terms of the notification
issued by Ministry of Environment, Forest & Climate Change
(MoEFCC) bearing No. 5.0. 980€ dated 02.03.2021 which exempted
the requirement of prior EC for expansion of production capacity
without any increase in pollution load. True Copy of the Certificate of

“No increase in Pollution Load” dated 02.12.2021 issued by the

\ UPPCB is annexed herewith and marked as ANNEXURE - R/3.
2 (rwr O ¥

t is submitted that Answering Respondent has not increased its
roduction capacity of molasses spirit plant from 200 KLD to 270
KLD as permitted vide ‘No Pollution Load Certificate’ dated
2.12.2021 issued by UPPCB, because the permission from the Eaaqise
e

Department for increased production is awaited.

O ng""‘“‘
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(iii) The Answering Respondent has been granted by UPPCB, a
consolidated Consent to Operate & Authorisation (CCA) dated
19.9.2022 under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 and under Section-21 of the Air (Prevention &
Control of Pollution) Act, 1981 (hereinafter referred to as “the Water
Act” and “The Air Act” respectively) with upgraded capacity of 374
KL/Day alcohol production on dual feed mode (104 KL/day for Grain
spirit plant and 270 KL/day for Molasses spirit plant). True Copy of
the CCA issued under the Water Act and the Air Act is annexed as
ANNEXURE - R/4.

(iv) A tabular statement of the compliance by the Answering Respondent
with the conditions of the CCA is annexed herewith and marked as
ANNEXURE - R/5. True Copy of the latest compliance report

submitted for the CCA in July 2023 is annexed herewith and marked

as ANNEXURE - R/6.

It is further submitted that originally, a Consent to Establish (CTE)

! dated 26.12.2021 had been issued for the Boiler Unit of the Answering

,.“)Respondent by the UPPCB which was valid till 22.12.2026.

Thereafier, the Boiler was installed and put into operation in the month

of February 2023. Since the Company has obtained CCA from the

UPPCB with upgraded capacity of 374 KL/day alcohol productior;\:n
10

dual mode (grain and molasses), the purpose of g{&\e‘%\’cﬁands
a D, W
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achieved. Therefore, there is no requirement to submit any compliance

reports with respect to the CTE issued for the Boiler.

8. Itis therefore submitted that there is no substantiation of the allegations made
in the Letter Petition. In view of the same, it is most respectfully prayed that

this Hon'ble Tribunal may be pleased to dismiss the abovementioned

Original Application,
9.  That the above statements are true and correct based on records maintained
by the Answering Respondent in the regular course of its business.

10. The annexures are true copies of their respective originals.

qugg‘f‘“

VERIFICATION N
I, the Deponent abovenamed do hereby verify that the contents of foregoing

affidavit are true and correct to my knowledge, no part of it is false and nothing

material has been concealed therefrom.

) eCLefel\l
__Verified at \.av~tr* o on this the 29day of W‘ 982 \ 3
| SO

vy
%’S&\/'/
D(?,Po NENT
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(BY HYBRID MODE)
Execution Application No. 25/2023
In
Original Application No. 324/2016
(IA No. 642/2023)
Shailesh Singh Applicant

Versus

State of U.P. & Ors. Respondent(s)

Date of hearing: 07.08.2023

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant:  Ms. Preeti Singh & Mr. Sunklan Porwal, Advs. for Applicant in E.A
25/2023

Respondent: Mr. Daleep Dhyani, Adv. for UPPCB
Mr. Sanjeev Ralli, Senior Advocate with Ms. Vanita Bhargava, Adv.
for M/s Radico Khaitan

ORDER

1. This is an application for execution of orders dated 23.03.2021,
25.08.2020 and 05.11.2019 passed by this Tribunal in OA No. 324 /2016.
Contention of the applicant is that Respondents have not complied the
order of the Tribunal and no remedial action has been taken and there is
still discharge of untreated water into open lands and the environmental
compensation as assessed by the State Pollution Control Board (SPCB)

and directed to be deposited, has not been deposited till date.

2. In response to the above contentions, learned Counsel appearing

for respondent has submitted that amount of environmental
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compensation (Rs. 7.29 crores) had already been deposited by the Project

proponent and there is no discharge of untreated water in open land.

3. Second prayer contended by the learned Counsel for the execution
applicant is that permission from the Central Ground Water Authority
(CGWA) has not been taken. In response thereof, it has been submitted
that at present due permission has been taken from the CGWA. This
execution application is only on two points (i) discharge of untreated
water which has been denied by the respondents and there is no
substantial proof by the applicant to substantiate that after the order, no
remedial action has been taken by the respondent. (ii) permission from

the CGWA, which been taken.

4. Nothing has been shown for non-compliance of the orders.
S. Accordingly, the application as filed is not maintainable.
6. However, we direct the SPCB to periodically monitor the

compliance and in case of non-compliance, immediate remedial measures
must be initiated in addition to taking punitive action and assessment
and realization of environmental compensation. We further direct the
SPCB that the amount to the tune of Rs. 7.29 crores which has been
deposited by the Project Proponent must be monitored and plan of
utilization be submitted to the Registry of this Tribunal by e-mail

at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

7. With the above observations and directions, the application is

disposed of accordingly.

8. In view of above, IA No. 642/2023 also stands disposed of.
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9. A copy of this order be forwarded to the State PCB by e-mail for

compliance.

Sheo Kumar Singh, CP
Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
August 07, 2023
Execution Application No. 25/2023
In Original Application No. 324 /2016
DV



Validi nown
Digitally Sk

By:NEHAL

Signing DhtqriZ.09.2022

18:54:22

14

AYRERE - R/2 (COLLY)

$~105
*  IN THE HIGH COURT OF DELHI AT NEW DELHI
+  W.P.(C) 13212/2022

RADICO KHAITAN LIMITED ... Petitioner
Through:  Mr. Pinaki Misra and Mr. Sanjeev
Ralli, Sr. Advs. with Mr. Piyush M.
Dwivedi, Mr. Sudhanshu Chaturvedi,
Ms. Deepika Singh, Ms. Vanita
Bhargava, Mr. Ravi Kant Yadav and
Mr. Mohit Mudgal, Advs.

VErsus

UNION OF INDIA & ORS. ... Respondents

Through: ~ Mr. Rajesh Gogna, CGSC with Ms.
Archana and Ms. Priya, Advs. for
UOL
Mr. Balendu Shekhar, Mr. Krishna
Chaitanya, Mr. Sriansh Prakash, Mr.
Raj Kumar Maurya, Mr. Kamal
Bandhu and Mr. Ashutosh Rai, Advs.

for R-2.
CORAM:
HON'BLE MR. JUSTICE YASHWANT VARMA
ORDER
% 12.09.2022

CM APPL. 39979/2022 (for exemption)

Exemption Allowed, subject to all just exceptions.

The application shall stand disposed of.
W.P.(C) 13212/2022 & CM APPL. 39978/2022 (Stay)

Notice. Since respondent Nos. 1 and 2 are duly represented, let
counter affidavits be filed within a period of six weeks from today.

Learned counsel for the petitioner shall take steps for service upon
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respondent Nos. 3, 4 and 5 through all permissible modes including via
approved courier service. Those respondents may also file their replies, if so
chosen and advised.

Bearing in mind the fact that the identical issues are engaging the
attention of the Court in W.P.(C) 10592/2022, let this petition be tagged and
called along with the said petition.

Prima facie, the Court finds itself unable to sustain the order passed
by the National Green Tribunal [“Tribunal”] which has yet again acting on
an anonymous complaint proceeded to frame and issue peremptory
directions for a Joint Committee being constituted and for the said
Committee inspecting the premises of the petitioner unit and for a report
thereafter being submitted.

The Court notes that the aforesaid order has been passed ex parte
without the petitioner having been placed on advance notice of the
complaint that was made and being afforded an opportunity to represent
against the proposed directions which have ultimately come to be issued. It
is in the aforesaid backdrop that learned senior counsel submits that the
Tribunal has acted arbitrarily and in excess of the jurisdiction conferred
upon it by Section 19 of the National Green Tribunal Act, 2010 [“the
Act”]. Learned senior counsel further contended that the Tribunal has clearly
not been conferred the power to pass interim orders, ex parte, in light of the
provisions contained in Section 19(4)(1) of the Act. Additionally, the
attention of the Court was invited to the earlier proceedings which ensued
before the Tribunal and ultimately concluded in favour of the petitioner.
Matter requires consideration.

Till the next date of listing, there shall be stay of the order dated 29



328 0

April 2022. This order however shall not be liable to be construed as a stay
of further proceedings before the Tribunal.

List again on 07.12.2022.

YASHWANT VARMA, J.
SEPTEMBER 12, 2022
SU
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l.

IN THE HIGH COURT OF DELHI AT NEW DELHI
W.P.(C) 10592/2022 & CM APPL. 30644/2022
M/S DHAMPUR BIO ORGANICS LIMITED ... Petitioner
Through:  Mr. Arvind Nigam, Sr. Advocate, Ms.
Jyoti Dastidar, and Mr. Aviral Singhal,
Advocates (M-9560128886)
versus
UNION OF INDA . Respondent
Through:  Mr. Ravi Prakash, CGSC with Ms.
Shruti Shiv Kumar & Ms. Usha,
Advocates.
AND
W.P.(C) 13212/2022 & CM APPL. 39978/2022
RADICO KHAITAN LIMITED ... Petitioner
Through:  Mr. Pinaki Mishra, Mr. Sanjeev Ralli,
Sr. Advocates with Mr. Shubham
Yadav, Mr. Piyush Dwivedi, Mr.
Shantanu Chaturvedi, Ms. Vanita
Bhardwa; & Mr. Ajay Bhargava,
Advocates (M-9310884005)
versus
UNION OF INDIA & ORS. ... Respondents
Through:  Mr. Daleep Dhyani & Mr. Pradeep
Misra, Advocates for R-3 (M-
9811070721)
Mr. Srianch Prakash, Mr. Raj Kumar
Maurya & Mr. Krishna Chaitanya,
Advocate for CPCB (M-)9999666769
CORAM:
JUSTICE PRATHIBA M. SINGH
ORDER
% 07.12.2022

This hearing has been done through hybrid mode.

W.P.(C) 10592/2022 & CM APPL. 30644/2022

2.

The present petition has been filed by the Petitioner — M/s. Dhampur
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Bio Organics Limited challenging the impugned order dated 29™ April, 2022
passed by the Principal Bench of the National Green Tribunal, New Delhi in
Original Application No.291/2022. By the impugned order, various
directions have been issued on the strength of a complaint filed by one Sh.
Naresh Kumar.

3. Mr. Arvind Nigam, ld. Senior Counsel appearing for the Petitioner
submits that the complainant in the present complaint was an
anonymous/pseudonymous person, whose contact details are not even
available with the Petitioner. The same are not even part of the record.

4. Mr. Ravi Prakash, 1d. CGSC submits that the Respondent No.2 -
Ministry of Legislative Affairs, Union of India, is not the correct Ministry to
be impleaded in this matter, and the State Pollution Control Board ought to be
impleaded instead.

5. Mr. Arvind Kumar, 1d. Counsel appears for the U.P. Pollution Control
Board. On an oral prayer the said Board is impleaded. Mr. Kumar is requested
to accept notice.

0. Accordingly, let an amended memo of parties be filed by the Petitioner
impleading the U.P. State Pollution Control Board, as Respondent No.2.

7. In the meantime, Mr. Ravi Prakash, 1d. CGSC may merely obtain a
copy of the alleged complaint received by the NGT, on the basis of which
directions have been passed, and place the same on record, within four weeks.
Copy of the said complaint be also supplied to the ld. Counsels for the
Petitioner, as also, 1d. Counsel for the State Pollution Control Board.

8. Let the State Pollution Control Board verify the genuineness of the said
complaint, as also, the bona fides of the complainant, and file a report in

respect of the same, by the next date of hearing.
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9.  List on 9" May, 2023.
10. Interim order granted on 14" July, 2022 shall continue.
W.P.(C) 13212/2022 & CM APPL. 39978/2022

11.  The present petition has been filed by the Petitioner — Radico Khaitan
Limited challenging the impugned order dated 29™ April, 2022 passed by the
Principal Bench, National Green Tribunal, New Delhi in O.A. No.152/2022
titled Ghanshyam Singh Pasi v. State of Uttar Pradesh. By the impugned
order, various directions have been issued by the NGT on the basis of an
unsubstantiated Letter Complaint.

12.  Notice was issued to the Respondent No.l — Union of India and the
Respondent No.2 — Central Pollution Control Board, vide last order dated 12
September, 2022.

13.  Mr. Ravi Prakash, Id. CGSC may obtain a copy of the alleged Letter
Complaint received by the NGT, on the basis of which directions have been
passed, and place the same on record, within four weeks. Copy of the said
complaint be also supplied to the 1d. Counsels for the Petitioner, as also, 1d.
Counsel for the Central Pollution Control Board.

14. Let the Respondent No.2 - Central Pollution Control Board verify the
genuineness of the said complaint, as also, the bona fides of the complainant,
and file a report in respect of the same, by the next date of hearing.

15. List on 9" May, 2023.

16. Interim order granted on 12" September, 2022 shall continue.

PRATHIBA M. SINGH, J.
DECEMBER 7, 2022/Rahul/Ad
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IN THE HIGH COURT OF DELHI AT NEW DELHI
W.P.(C) 13212/2022 & CM APPL. 39978/2022, 17544/2023
RADICO KHAITAN LIMITED ... Petitioner

Through:

versus
UNION OF INDIA & ORS.
Through:

Mr. Pinaki Misra, Sr. Advocate with
Ms. Vanita Bhargava, Mr. Ajay
Bhargava, Mr. Shantanu Chaturvedi
& Ms. Prerna Singh, Advocates. (M:
99005 89761)

..... Respondents

Mr. Kirtiman Singh, CGSC, Mr
\Waize Ali Noor, Ms. Shreya V
Mehra and Mr. Madhav Baja
Advocates for UOl. (M:
9910027557)

Mr. Balendu Shekhar, Mr. Sriansh
Prakash, Mr. Krishna Chaitanya,
Advocates. (M: 8434343838) with
Mr. Kamal Bandhu L.O. for CPCB.
Mr  Arvind Kumar, Standing
Counsdl and Mr Ankit Kumar Vats,
Advocates for R-3. (M:
9868001254)

CORAM:

JUSTICE PRATHIBA M. SINGH
ORDER

% 09.05.2023

This hearing has been done through hybrid mode.
Mr. Arvind Kumar, Id. Counsel accepts notice on behaf of UPPCB.

Let acopy of the petition be served upon him.

3.

List on 10th November, 2023.

MAY 9, 2023

d

PRATHIBA M. SINGH, J.
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W UTTAR PRADESH POLLUTION CONTROL BOARD
e Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Ref No. - 41/UPHOC7/EIA/RAMPUR/2021 Dated:- 02/12/2021

To,

Shri KRISHAN PAL SINGH

M/s RADICO KHAITAN LIMITED

Radico Khaitan Limited, Bareilly Road, Rampur, U.P.,RAMPUR,244901
RAMPUR

Sub : Certificate of “No Increase in Pollution Load” in compliance of notification issued by
Ministry of Environment Forest & Climate Change, Government of India, vide its
notification no. S.O. 980(E) 2nd March, 2021

Sir.

Kindly refer to the application dt 02/12/2021 related to sector Distillery for obtaining “No Increase
in Pollution Load Certificate” in compliance of notification issued by Ministry of Environment
Forest & Climate Change, Government of India, vide its notification no. S.0. 980(E) 2nd March,
2021.

That Ministry of Environment Forest & Climate Change, Government of India, vide its notification
no. S.0. 980(E) 2nd March, 2021 exempted the requirement for prior Environmental Clearance for
cases of change in raw material mix without change in the quantity and pollution load as prescribed
in the Environmental clearance of the project. The said provisions made in notification dated 2nd
March, 2021 are as below

Existing projects (having Prior Environmental Clearance) with no increase in pollution loads: Any
increase in production capacity in respect of processing or production or manufacturing sectors
(listed against item numbers 2, 3, 4 and 5 in the Schedule to this notification) with or without any
change in (i) raw material-mix or (ii) quantities within products or (iii) number of products including
new products falling in the same category or (iv) configuration of the plant or process or operations
in existing area or in area contiguous to the existing area (for which prior environmental clearance
has been granted) shall be exempt from the requirement of Prior Environmental Clearance provided
that there is no increase in pollution load (derived on the basis of such Prior Environmental
Clearance)

In compliance of the provisions of the notification no. S.0. 980(E) 2nd March, 2021, the applicant
has submitted the the following documents

“No Increase In Pollution Load” certificate from the Environmental Auditor or reputed institutions
empanelled by the State Pollution Control Board or Pollution Control Committee or Central
Pollution Control Board or Ministry of Environment, Forest and Climate Change

Last Consent to Operate certificate for the project or activity.

3. Online system generated acknowledgement of uploading of intimation and “No Increase In
Pollution Load” certificate on PARIVESH Portal

Scan Copy of form only submitted for “No Increase In Pollution Load” certificate on PARIVESH
Portal

After the examination of the documents submitted by the applicant “No Increase in Pollution Load
Certificate” is hereby issued with the following observation and conditions with the approval of
competent authority

Obervation and Conditions
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I. The Project under consideration is fo&@rA@n from 200 KLD to 270 KLD by M/s Radico
Khaitan Limited Rampur at Village Panwaria, Tehsil & District Rampur (Uttar Pradesh), due to
addition of alternative Feed Stock (B — heavy Molasses/ Grains).

II. The raw material consumption will be reduce by 5 TPD during B heavy Molasses based
operation and reduce by 250 TPD during grains based operation respectively against 35 % increase
of production capacity as B-Heavy molasses and Grains has higher sugar percentage.

III. Unit already installed CPU of capacity 2200 cubic meter/day, Reverse Osmosis System to
enable recycling of MEE condensate, boiler blow down etc. in order to fulfill the needs of additional
fresh water.

IV. No additional fresh water shall be required for B Heavy Molasses or Grains based operation.
Existing fresh water requirement is 1600 KLPD.

V. Pollutant load like BOD, COD, TDS and TSS in effluent will be reduced during B Heavy
Molasses/ Grains based operation.

VI. Total BOD load during C Heavy Molasses based operation is 124440 kg/day which will be
reduced to 76280 kg/day during B Heavy Molasses based operation and 16050 kg/day during Grains
based operation.

VII. Total COD load during C Heavy Molasses based operation is 373320 kg/day which will be
reduced to 209770 kg/day during B Heavy Molasses based operation and 40125 kg/day during
Grain based operation.

VIII. Total TDS load during C Heavy Molasses based operation is 290360 kg/day which will be
reduced to 152560 kg/day during B Heavy Molasses based operation and 24075 kg/day during
Grains based operation.

IX. Spent wash generation will be reduced by 167 TPD during B Heavy Molasses based operation
and 469TPD during Grains based operation. Total Pollutant load during B heavy Molasses and
Grains based operation will be reduced in comparison to C heavy Molasses based operation (Spent
wash generation 2074 TPD).

X. Total industrial effluent generation will be reduced during B - heavy Molasses/Grains based
operation by 400 KLPD.

XI. Boiler load emission will be reduced due to the reduction in steam consumption of the plant &
increase the recovery of alcohol.

XII. Unit already adopted Concentration followed by Bio-composting to achieve Zero Liquid
Discharge and same will be done for B- heavy Molasses based operation. During grain based
operation slop will be taken through centrifuge decanters for separation of suspended solids
separated as Wet cake & will then be treated in Multi Effect Evaporator followed by DWGS dryer to
finally obtain DDGS (Utilized as Cattle, poultry & fish feed). Thus resulting in no increment with
respect to water pollution.

No Increase in Pollution Load Certificate -

1. Due to change in raw material from C-Heavy molasses to B — Heavy Molasses / Grains based
expansion of RS / ENA production capacity from 200 KLD to 270KLD shall result in No Increase
in Pollution load subject to the condition that the project is implemented strictly in accordance with
the technical details submitted by the Project Proponent in the Board.

2. The Project Proponent shall submit the validation report for B — Heavy Molasses / Grains based
270 KLD Alcohol production from any reputed Institute such as NSI, Kanpur/VSI, Pune/any IIT
within 03 months after starting B — Heavy Molasses /Grains based operation.

3. Existing spent wash storage facility is sufficient after proposed expansion as well thus no
additional storage will be required.

4. The unit should submit monthly data of following to UPPCB:
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a. Fresh water consumption 3 3 5

b. Ethanol Production

c. Spent wash generation

d. Condensate generation

e. Boiler ash generation

f. Quantity of Bio-compost generation and sold

g. Quantity of Spent lees generation, recycle/reuse and treatment in CPU
h. Quantity of effluent received into CPU, details of reuse/recycle etc.

1. Steam generation, fuel consumption

5. No additional air pollution source like Boiler, DG set etc. shall be installed without obtaining
prior permission from UPPCB.

6. The unit shall ensure to obtain fresh consent (Water and Air) under the provision of Water
(Prevention and control of Pollution) Act, 1974 and Air (Prevention and control of Pollution) Act,
1981 for the proposed production of 270 KLD Alcohal from UPPCB before starting production of
Alcohal based on B — heavy Molasses/Grains. NISHI KUMAR CHAUHAN 8 sianed by Nk KuwaR

Date: 2021.12.07 10:59:28 +05'30'
Chief Environmental Officer

Circle-7
Copy

RO, UPPCB, Moradabad to ensure compliance of the certificate.
Digitally signed by NISHI KUMAR

NISHI KUMAR CHAUHAN CHAUHAN
Date: 2021.12.07 10:59:42 +05'30'

Chief Environmental Officer
Circle-7



ANNEXURE - R/4 24

ﬁ Uttar Prade3sh:§(91tion Control Board
;:ﬁ_ﬂﬂ;’n Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com
163196/UPPCB/Moradabad(UPPCBRO)/CTO/both/ RAMPUR/2022 Date: 19/09/2022
To,
M/s

RADICO KHAITAN LIMITED MOLASSES & GRAIN DUAL MODE AND MALT SPIRIT
PLANT

Radico Khaitan Limited, Bareilly Road, Rampur, Application Id-
U.P.,RAMPUR,244901 17593886

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to RADICO KHAITAN LIMITED MOLASSES & GRAIN DUAL MODE AND
MALT SPIRIT PLANT located at Radico Khaitan Limited, Bareilly Road, Rampur,
U.P.,RAMPUR,244901. subject to the provisions of the Water Act, Air Act and the orders that may be
made further and subject to following terms and conditions :-

1. This CCA RADICO KHAITAN LIMITED MOLASSES & GRAIN DUAL MODE AND MALT SPIRIT
PLANT granted for the period from 01/10/2022 to 31/12/2026 and valid for manufacturing of following
products.

S Product Quantity Unit
No
1 ENA 374 Kilo Liters/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 120 KLLD STP ground

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 Zero Liquid Discharge ZLD
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(iv) Sewage Treatment and Disposal :- The appgglzl provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH 5.5-9
2 BOD (mg/L) 30mg/I
3 TSS (mg/L) 100mg/l

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 |Boiler of 30| Rice husk 01 Particulate | Electrostatic
TPH wood chips Matter |Precipitator as
APCS along
with stack
height of 45
meter from
ground level
2 |Boilerof 26| Bio gas 02 Particulate |stack height 45
TPH Matter meter from
ground level
3 | Boiler of 65| Rice husk, 03 Particulate | Electrostatic
TPH Coal, wood Matter |Precipitator as
chips APCS along
with stack
height of 65
meter from
ground level
4 DG set Diesel 04 Particulate | 12 meter, 12
1250 KVA, Matter meter , 12
1250 KVA, meter,12
750 KVA, meter,12
700 KVA, meter,12
625 KVA, meter,12
380 KVA, meter,30
1500 meter and 30
KVA,1500 meter from
KVA Ground level.
5 Bio Gas Bio gas 5 Particulate | 12 meter from
generator Matter ground lwvwil
1200 KVA,
1200 KVA
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Emmissioaa&tandards

S No. Stack no | Parameters Standards |

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

Specific Conditions:-

1. The Consent to operate issued vide letter mnumber
51907/UPPCB/Moradabad(UPPCBRO)/air/Rampur/2019 dated 19.07.2019 and vide letter number
51900/UPPCB/Moradabad(UPPCBRO)/Water/Rampur/2019 dated 19.07.2019 for production of 200 KLD
Alcohol by using Molasses and Consent to operate issued vide letter number 51920/UPPCB/Moradabad
(UPPCBRO)/air/Rampur/2019 dated 02.05.2019 and vide letter number
51862/UPPCB/Moradabad(UPPCBRO)/Water/Rampur/2019 dated 02.05.2019 for production of 104 KLD
Alcohol by using Grain / Malt is hereby revoked.

2. This Consent to Operate is valid for production of 374 KLD ENA by using Molasses/Sugar Syrup/cane
juice/Malt/Grain.

3. The validity of the Consent to Operate shall be valid from 01.10.2022 or the date on which the unit shall
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install all plant and machinery for Zero Liquid D@\%Qr distillery plant .
4. The unit shall inform UPPCB before operation of the plant and the plant shall be operational after the

inspection of UPPCB officials.

5. Unit shall dispose spent wash through MEE and the concentrated spent wash shall be disposed through
Bio composting in 58 Acre biocompost yard.

6. Unit Shall restrict lined storage capacity to 15 days of spent wash generation.

7. Unit shall operate in Zero Liquid Discharge and no effluent is allowed to discharge outside the premises.

8. Unit shall comply with the directions of Hon’ble Supreme Court, Hon’ble NGT passed by time to time.

9. Unit shall install Electromagnetic Flow Meter at inlet and outlet of STP and shall maintain the records.

10. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy seasone by flowing along with storm
water . Direct exposure of workers to fly ash & dust shall be avoided.

11. Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with UPPCB and
shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab recognized
under Environment (Protection) Act,1986 and shall submit the analysis report on monthly basis by 10th of
every month to CPCB and UPPCB.

12. Unit must operate and maintain properly the installed flow meter and web camera and shall ensure on
line connectivity of flow meter and web camera with server of CPCB and UPPCB.

13. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions
laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The
copy of said office order is available on the website of U.P. Pollution Control Board www.uppcb.com.

14. Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain shall
be passed through guard pond.

15. Unit shall comply with the conditions of NOC issued by ground water department Govt. of Uttar Pradesh
for abstraction of ground water, valid till 08.04.2024.

16. The overall noise levels in and around area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise generation. The
ambient noise level shall confirm to the standards under the Environment (Protection) Act 1986.

17. Unit shall dispose the Hazardous waste generated i.e. used oil through authiorized recycler and send
detaklis in prescribed format (Form 10) to UPPCB.

18. Unit shall comply the provisions of Hazardous and Other Waste (Management and Transboundary
Movement)Rules 2016 .

19. Unit shall comply with the provisions of Rule 19 of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding Manifest for Hazardous and
Other Wastes.

20. Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and submit Annual Returns to State Board in Form IV.

21. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended
and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New
Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

22. Unit shall submit ground water quality monitoring report done by MoEF & CC approved laboratory in
every 3 months.

23. Unit shall submit the ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC on quarterly basis.

24. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.
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General Conditions:- 34 O

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary. Digitally signed by
AJAY AJAY KUMAR

KUMAR SHARMA
Date: 2022.09.29

SHARMA 120913 +0530'
Chief Environment Officer

Copy to:

Regional Officer Moradabad to ensure the compliance of the conditions imposed in the consent order.
AJAY KUMAR Digtal sgned by AAY KUMAR

SHARMA . Date: 2022.09.29 12:09:46 +05'30"
Chief Environment Officer
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ANNEXURE R/5

29

Compliance status of conditions stipulated in Water and Air Combined Dual Mode
Consent of Molasses & Grain and Malt Spirit Plant dated 19.09.2022 issued by UPPCB
with validity from 01.10.2022 to 31.12.2026.

Sr. Stipulation Compliance status
No
Conditions under Water (Prevention and Control of Pollution) Act, 1974
1. | Daily quantity of effluent discharge (KLD): The production and
a) Kind — domestic domestic effluent
b) Quantity (KLD) — 1200 quantity/treatment
c) Treatment facility — STP facilities are being
d) Discharge Point - Ground maintained as per
consent conditions.
2. | Trade Effluent Treatment and Disposal: - Zero Liquid
Discharge (“ZLD”)
The Effluent Treatment Plant consisting of primary/secondary | is maintained.
and tertiary treatment as is required with reference to influent
quantity and quality is being operated to maintain treatment
requirement and zero effluent discharge.
3. | The treated effluent is being recycled to the maximum extent | Complied
and being reused within the premises for gardening etc. Quality
of the treated effluent meets to the following general and
specific standards as prescribed under Environment
(Protection) Rules, 1986 and applicable to the unit from time-
to-time:-
Industrial Effluent Quality Standard
S.No. Parameter Standard
1 Zero Liquid Discharge ZLD
4. | Sewage Treatment and Disposal: - Complied

The comprehensive STP as is required with reference to

influent quantity and quality has been installed and being
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operated efficiently. In case of stoppage of functioning of STP,
production shall be stopped immediately and the Board shall
be intimated by fax/phone/email with a report in this regard

shall be dispatched immediately.

The treated sewage is being reused in gardening as far as
possible. The STP is being maintained continuously so as to
achieve the quality of the treated sewage to the following
standards:

a) pH:5.5-9

b) BOD (mg/L): 30mg/1

c) TSS (mg/L): 100mg/1

Complied

Conditions under Air (Prevention and Control of Pollution) Act, 1981

The applicant shal use following fuel and install a
comprehensive control system consisting of control
equipment as required with reference to generation of
emissions and operate and maintain the same
continuously so asto achieve the level of pollutants to the

following standards:

Air Pollution sour ce details:

Air
Nos. | Pollution Type Stack ConFroI Height of Stack
of fuel | no Device
Source
Electrostatic
Rice Precipitator as
Boiler of | husk Particulate | APCS  along
1 1 with stack
30 TPH wood Matter .
i height of 45
chips
meter from
ground level
5 | Boiler of | Bio 5 Particulate f;zi’grhe'ghftr:rg
26 TPH | gas Matter
ground level
Electrostatic
Rice Precipitator as
; husk, . APCS  along
3 ggl'll'eFi;H o Coal, |3 “Pﬂae‘:ttlecf late with stack
wood height of 65
chips meter from
ground level

It is submitted that the

condition has been
complied with.
Copy of Analysis

Report is annexed with
the Compliance Report
@ Page No.48 to 64.




343

31

DG  set 12 meter,
1250
KVA, 12
meter 12
meter,12
meter,12
meter,12
}1(%/%0 meter,12
’ meter,30 meter
and 30 meter
from  Ground
level.
. Particulate
4 Diesel | 4 Matter
750 KVA,
700 KVA,
625 KVA,
380 KVA,
1500
KVA,1500
KVA
Bio-Gas
generator
5 1200 Bio 5 Particulate | 12 meters from
KVA, gas Matter ground level
1200 KVA

Emission Quality Standards:

In case of stoppage of functioning of air pollution control
equipment, production shall be stopped immediately, and the
Board shall be intimated by fax/phone/email with areport in
thisregard shall be dispatched immediately.

The unit will not use any type of restricted fuel.

Complied

Noise from the D.G. Set and other source(s) should be
controlled by providing an acoustic enclosure as is required
for meeting the ambient noise standards for night and day
time as prescribed for respective areas/zones (Industrial,

Commercial, Residential, Silence) which are as follows :-

It is submitted that the
condition is complied

with.
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Standard
s for
Noise Industrial Commercia | Residential | Silence
level in | Area | Area Area Zone
db(A)
Leq
Nigh Nigh Nigh Nigh
Day ¢ '8 Day ¢ 's Day ¢ 's Day ¢ '6
Tim . Tim . Tim . Tim .
Tim Tim Tim Tim
e e e e
e e e e
75 70 65 55 55 45 50 40
Day time: from 6.00 a.m. to 10.00 p.m., Night time: from

10.00 p.m. to 6.00 a.m.

Copy of Noise Analysis
report is annexed with
the Compliance Report
@ Pages 65 to 70.

Essential Documents to be submitted

Environment Statement in Form-V of Environment

(Protection) Rules, 1986 is to be submitted.

Complied

Copy of Environment
Statement is annexed
with the Compliance
Report at Page 71 to
74

Quarterly compliance report of the CCA, photograph of
ETP/APCs/Waste Storage Area is to be submitted.

Complied
Photographs of
ETP/APCs/Waste
Storage Area annexed
with the Compliance
Report at Page 75 to

92.

Unit has to comply with the following specific & general
conditions. Non-compliance of any provision of this CCA
and provisions of the Water Act, Air Act and Hazardous and
Other Wastes (Management and Transboundary Movement)
Rules, 2016 will results in legal action under the aforesaid

Acts and Rules

Complied
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In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016
dated.13.10.2021 issued by Department of Environment,
Forest and Climate Change, Uttar Pradesh. You are directed
to develop Miyawaki Forest as per the SOP available at
URL:-http://www.upecp.in/TrainingSession.aspx for
ensuring timely compliance of this direction, you are hereby
directed to submit a bank guarantee with minimum validity
of one year of the amount equivalent to the sum of initial
consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty
Thousand Only) whichever is more, within 30 days from the

date of issuance of this certificate. In case of non-compliance

of this direction, your consent will be revoked by the Board

Complied. Miyawaki
Forest has

developed and 2300

been

plants  have  been

planted.

Photographs and copy
of Bank Guarantee is
annexed  with  the
Compliance Report at

Pages 93 to 94

If the unit uses the ground water and requires the permission
from SGWA/CGWA for water abstraction, then the industry
will have to obtain No objection certificate for abstraction of
ground water. It will be the responsibility of the industry to
comply with the various conditions of the NOC obtained
from the competent authority and submit to the Board, within

3 months’ time failing which CTO will be revoked.

Permission/NOC  for
abstraction of ground
water from UPGWA
has been obtained.
Further, it is undertaken
that unit shall comply
with various conditions
of the NOC. Copy of
UPGWD Ground water
NOC annexed with the
Compliance Report at

Pages 95 to 103

Specific Conditions

This Consent to Operate is valid for production of 374 KLD
ENA by using Molasses/Sugar Syrup/cane juice/Malt/Grain.

As per the condition the
plant is operating on
dual mode with 65 TPH

new Boiler.

Unit shall dispose spent wash through MEE and the
concentrated spent wash shall be disposed through Bio

composting in 58 Acre bio-compost yard

Unit is disposing spent
wash through MEE and
the concentrated spent

wash shall be disposed
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through Bio
composting in 58 Acre

bio-compost yard.

Unit Shall restrict lined storage capacity to 15 days of spent

wash generation

Complied

Unit shall operate in Zero Liquid Discharge and no effluent

is allowed to discharge outside the premises.

Unit is operating on
Zero Liquid Discharge
and no effluent is
allowed to discharge

outside the premises.

Unit shall comply with the directions of Hon’ble Supreme
Court, Hon’ble NGT passed by time to time.

Complied

Unit shall install Electromagnetic Flow Meter at inlet and

outlet of STP and shall maintain the records.

Complied

Fly ash shall be stored separately as per CPCB guidelines so
that it should not adversely affect the air quality, becoming
air borne by wind or water regime during rainy season by
flowing along with storm water. Direct exposure of workers

to fly ash & dust shall be avoided.

Complied

Unit shall identify recipient drains/ rivulets and their u/s &
d/s location in consultation with UPPCB and shall carry out
monthly monitoring of identified recipient drains at u/s & d/s
location through lab recognized under Environment
(Protection) Act,1986 and shall submit the analysis report on

monthly basis by 10th of every month to CPCB and UPPCB.

The unit must operate and maintain properly the installed
flow meter and web camera and shall ensure online
connectivity of flow meter and web camera with server of

CPCB and UPPCB.

Complied

Unit shall develop Green Belt in minimum 33 percent area
of Industrial Premises as per the provisions laid down in

office order no. H16405/220/2018/02 dated 16-02-2018 of

Unit has developed
Green Belt in minimum

area of

33 percent
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U.P. Pollution Control Board. The copy of said office order
is available on the website of U.P. Pollution Control Board

www.uppcb.com

Industrial Premises as
per the provisions laid
down in office order
no.
H16405/220/2018/02
dated 16-02-2018 of
U.P. Pollution Control
Board.

10.

Process eftfluent / any wastewater shall not be allowed to mix
with storm water. Storm water drain shall be passed through

guard pond

Process effluent / any
waste water is not being
allowed to mix with
storm water. Storm
water drain shall be

passed through guard
pond.

11.

Unit shall comply with the conditions of NOC issued by
ground water department Govt. of Uttar Pradesh for
abstraction of ground water, valid till 08.04.2024.

Complied

12.

The overall noise levels in and around area is being kept well
within the standards by providing noise control measures
including acoustic hoods, silencers, enclosures etc, on all
sources of noise generation. The ambient noise level shall
confirm to the standards under the Environment (Protection)

Act 1986.

Complied

Copy of Noise analysis
report is annexed with
the Compliance Report

atPages  to

13.

Unit shall dispose the Hazardous waste generated i.e. used
oil through authorized recycler and send details in prescribed

format (Form 10) to UPPCB.

Unit is maintaining the
disposal  of the
Hazardous waste
generated i.e. used oil
through authorized
recycler and sending
details in prescribed
format (Form 10) to

UPPCB.
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14.

Unit shall comply the provisions of Hazardous and Other
Waste (Management and Transboundary Movement) Rules

2016.

Unit is complying with

the  provisions  of

Hazardous and Other
Waste  (Management
and Transboundary
Movement) Rules

2016.

15.

Unit shall comply with the provisions of Rule 19 of the

Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 and send copy of
Form 10 regarding Manifest for Hazardous and Other
Wastes.

Unit is complying with
the provisions of Rule
19 of the Hazardous
Other

and Wastes

(Management and
Transboundary
Movement) Rules,
2016 and submitting
copy of Form 10
regarding Manifest for
Hazardous and Other

Wastes.

16.

Unit shall comply with the provisions of Rule 20 of The

Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 and submit Annual

Returns to State Board in Form I'V.

Hazardous waste
submitted compliance

copy is annexed with
the Compliance Report

at Pages 104 to 113

17.

Unit shall comply the provisions of Water (Prevention and

Control of Pollution) Act 1974 as Amended and
Environment (Protection) Act 1986, and direction issued by
Hon'ble National Green Tribunal, New Delhi in Order dated
13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of

India.

Complied

18.

Unit shall submit ground water quality monitoring report

done by MoEFCC approved laboratory in every 3 months

Unit is  regularly

submitting ground

water quality
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monitoring report done
by MoEF & CC
approved laboratory in
every 3 months. Latest
Analysis  Report is

attached  with  the
Compliance Report at

Pages 114 to 122

19. | Unit shall submit the ambient air quality report and stack | The ambient air quality
report of the air pollution sources from laboratory authorized | report and stack report
from MOEF & CC on quarterly basis. of the air pollution

sources from
laboratory authorized
from MOEF & CC on
quarterly basis is being
submitted.  Analysis
Report is annexed at
Pages 59 to 64

20. | The applicant shall get analysed the samples of | Analysis report is
effluent/emission/hazardous wastes at least once in a three | annexed at Pages 48 to
month from the laboratory recognized by the MoEFCC and | 64
shall report to the UPPCB

21. | Without the prior consent of the Board unit shall not bring | Complied
into use any new or altered outlet for the discharge of effluent
or gases emission or sewage waste from the unit.

22. | The applicant shall maintain good housekeeping. All | The Unit 1s
valves/pipes/sewer/drains etc. must be leak-proof maintaining good

house keeping. All
valves/pipes/sewer/drai
ns etc. are maintained
leak-proof

23. | The industry shall provide uninterrupted entry to the | The industry  has

STP/ETP inlet and outlet points, Air Pollution Control

provided uninterrupted
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equipment and stack for smooth sampling/monitoring of

efficiency of pollution control systems.

entry to the STP/ETP
inlet and outlet points,
Air Pollution Control
equipment and stack
for smooth
sampling/monitoring of
efficiency of pollution

control systems.

24.

The industry shall provide Inspection Book at the time of

inspection to the Board's officials

It is being maintained.

25.

Whenever due to any accident or other unforeseen act or
event, such emission occurs or is apprehended to occur in
excess of standards laid down, such information shall be
reported to the Board's offices and all other concerned
offices. In case of failure of pollution control equipment, the
production process connected

to it shall be stopped with

immediate effect.

Complied

26.

The industry shall operate in a manner so that all emissions

be emitted through designated chimney/stack only.

Complied
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Radeco

RKL / SR. VP (P)/482 10.07.2023

To,

Member Secretary,

U.P. Pollution Control Board,
Building No TC-12V, Vibhuti Khand ,
Gomati Nagar , LUCKNOW - 226010

Sub.: - Compliance status of Water & Air Combined Consent conditions of

RADICO KHAITAN LIMITED MOLASSES & GRAIN DUAL MODE AND MALT
SPIRIT PLANT.

Dear Sir,

In reference to Water and Air Combined Consent conditions of Molasses & Grain
Dual Mode and Malt Spirit Plant of Radico Khaitan Limited, Rampur, U.P. -
244901, Please find enclosed under cover of this letter compliance status of
June.-2023 in continuation of compliance status submitted till March.-2023 of
same. We understand the same is in line with your requirement,

Kindly acknowledge the receipt

Thanking you,
With regards,

CC:- 1. Regional Officer, UPPCB, 1-A/ INS-1, Avas Vikas Colony Buddhi
vihar, Delhi Road - Moradabad U.P

Radico Khaitan Limited
1SO 9001 : 2015 & 22000 : 2005 Certified Company
Regd Office - Barellly Aced, Rampur-244001 (UP)
Tel ; EPABX (CSB5) 2350801, 2350802, Fax : (0588) 2350008
Hend Office : Plot No. J-1, Block 8-1, Mohen Co-op. induatri| Area,
Mathura Roed, New Delhi-110044
Tl - [91-11) 40875400/444/500/555, Fax : (B81-11) 41678841-42. 116767
s-mall : info@radico.coin
wobeite | wwwradicokhaitancom
CIN No. L2ZES4AIUP1883PLCO27276

8 (Exporcg)
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Compliance status of
Conditions of Water & Air
Combined Dual Mode
Consent of Molasses &
Grain And Malt Spirit Plant
of Radico Khaitan Limited
Rampur, U.P. - 244901

June. -2023
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Conditions and compliance status of Consent of Radico Khaitan Limited,
Rampur, U.P.-244901:-

1 This CCA RADICO KHAITAN LIMITED MOLASSES & GRAIN DUAL MODE
AND MALT SPIR PLANT granted for the period from 01/10/2022 to 31/12/2026 and
valid for manufacturing of following products.

Product Quantity Unit
ENA 374 Kilo
Liters’Day

. Conditionsunder Water (Prevention & Control of Pollution)Act -1974 asamended :-

The daily quantity of effluent discharge (KLD) :-

Kind of Quantity Treat Discharge

Effluent (KLD) ment point
facility

Domestic 120KLD STP ground

Compliance Status:- The production and domestic effluent quantity / treatment
facility are being maintained as per consent conditions.

(i) Trade Effluent Treatment and Disposal:-The Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent
quantity and quality is being operated to maintain treatment requirement and zero effluent
discharge.

Compliance Status:- ZL D maintained.

(iii) The treated effluent is being recycled to the maximum extent and being reused
within the premisesfor gardening etc. Quality of the treated effluent meets to thefollowing
genera and specific standards as prescribed under Environment (Protection) Rules, 1986
and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 Zero  Liquid ZLD
Discharge

(iv) Sewage Treatment and Disposal :- The comprehensive STP asis required with
reference to influent quantity and quality has been installed and being operated efficiently
. In case of stoppage of functioning of STP, production shall be stopped immediately and

41
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the Board shall be intimated by fax/phone/email with a report in this regard shall be
dispatched immediately.

Compliance Status:.- Complied.

(v) The treated sewage is being reused in gardening as far as possible. The STP
is being maintained continuously so as to achieve the quality of the treated sewage
to the following standards.

S Parameters Standards
N

o]

1 pH 5.5-9

2 BOD (mg/L) 30mg/l

3 TSS (mg/L) 100mg/l

Compliance Status:.- Complied.

. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended:-

i) The applicant shall use following fuel and install a comprehensive control system
consisting of control equipment as required with reference to generation of emissions
and operate and maintain the same continuously so asto achieve the level of pollutants
to the following standards.

Air Pollution Source Details: -

S | Air Pollution . Height of
No. Source Typeof fue | Stack no Control Device Stack
Electrostatic
Precipitator as
Boiler of 30 | Rice husk Particulate APCS along
1 TPH wood chips 1 Matter with stack
P height of 45
meter from
ground level
, , stack  height
Boiler of 26 | . Particulate
2 TPH Bio gas 2 Matter 45 meter from
ground level

42
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Electrostatic
Precipitator as
: Rice husk, , APCS along
_I?glil_ler of 65 Coal, wood | 3 I\P/I?ir,['[tlecflate with stack
chips height of 65
meter from
ground level
DG set 1250
KVA. 12 meter, 12
meter , 12
meter,12
meter,12
meter,12
1250 KVA, meter,12
meter,30
meter and 30
meter from
Particulate Ground level.
Diesel 4
Matter
750 KVA,
700 KVA,
625 KVA,
380 KVA,
1500
KVA,1500
KVA
Bio-Gas
generator Particulate 12 meters
1200 KVA, Bio gas 5 from ground
Matter
level
1200 KVA

Emission Quality Standards:-

In case of stoppage of functioning of air pollution control equipment, production shall be stopped
immediately and the Board shall be intimated by fax/phone/email with a report in this regard
shall be dispatched immediately.

(if) Theunitis not using any type of restricted fuel.

Compliance Status:- Analysisreport isattached as Annexure— 1.
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Compliance Status:.- Complied.

iii) Noise from the D.G. Set and other source(s) is being controlled by providing an

acoustic enclosure asis required for meeting the ambient noise standards for night and day

time as prescribed for respective areas/’zones (Industrial, Commercial, Residential,

Silence) which are asfollows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.
Standards

for Noise | Industrial Commercial Residential
level in db(A) | Area Area Area

Leq

Silence Zone

Day Night | Day Night | Day Night | Day Night
Time Time | Time Time | Time Time [ Time Time

75 70 65 55 55 45 50 40

Compliance Status.- Analysisreport isattached asannexure—2.

Following Essential documents are hereby being submitted by the Industry/Unit as
Applicable:-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i)

Compliance Status:- Environment statement is attached asannexure—3.
Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
Compliance status:- Attached as annexure—4.

5. Unit is complying with the following specific & genera conditions. Non
compliance of any provision of this CCA and provisions of the Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016
in order to avoid legal action under the aforesaid Acts and Rules.

6. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021
issued by Department of Environment, Forest and Climate Change, Uttar Pradesh , we
have developed Miyawaki Forest as per the SOP available a URL:-
http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of this
direction, and a bank guarantee with minimum validity of one year of the amount
equivalent to the sum of initial consent fees (Air and Water) has been furnished .

Miyawaki Forest has been developed and 2300 no. of plants are planted. Photo
Graph & Bank guarantee copy isattached asannexure—5.


http://www.upecp.in/TrainingSession.aspx
http://www.upecp.in/TrainingSession.aspx
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7. The permission/ No objection certificate for abstraction of ground water from
SGWA for water abstraction has been obtained . We undertake that we shall comply with
the various conditions of the NOC obtained from the competent authority and submit
to the Board, within stipulated time.

Compliance status:- UPGWD Ground water NOC ar e attached asannexure —6.

Specific Condition:-

1. Asper the condition of the consent we are hereby submitting that Plant is
operating on dual mode with 65 TPH new Boiler.

2. Unitisdisposing spent wash through M EE and the concentrated spent wash shall
be disposed through Bio composting in 58 Acr e bio-compost yard.

3. The lined storage capacity isbeing maintained to 15 days of spent wash
generation equivalent only.

4. Unit is operating on Zero Liquid Discharge and no effluent is alowed to discharge
outside the premises.

5. Unit shall keep on complying with the directions of Hon’ ble Supreme Court, Hon’ ble
NGT passed by time to time.

6. Unit shall install Electromagnetic Flow Meter at inlet and outlet of STP and shall
maintain the records.

Compliance Status:.- Complied.

[7. Fly ash isbeing stored separately as per CPCB guidelines so that it should not adversely
affect the air quality, becoming air borne by wind or water regime during rainy season
by flowing along with storm water . Direct exposure of workers to fly ash & dust shall
be avoided.

Compliance Status:- Complied.

8. Unit shall identify recipient draing rivulets and their u/s & d/s location in consultation
with UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s &
d/s location through lab recognized under Environment (Protection) Act,1986 and shall
submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB.
Unit must operate and maintain properly the installed flow meter and web camera and
shall ensure online connectivity of flow meter and web camera with server of CPCB and
UPPCB.

Compliance Status:- It’sbeing done.

9. Unit has developed Green Belt in minimum 33 percent area of Industrial Premises as
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per the provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of
U.P. Pollution Control Board.

10. Process effluent / any waste water is not being allowed to mix with storm water. Storm
water drain shall be passed through guard pond.

11. Unit is complying with the conditions of NOC issued by ground water department
Govt. of Uttar Pradesh for abstraction of ground water, valid till 08.04.2024.

Compliance Status:- Complied.

12. The overall noise levelsin and around areais being kept well within the standards by
providing noise control measures including acoustic hoods, silencers, enclosures etc,
on all sources of noise generation. The ambient noise level shall confirm to the
standards under the Environment (Protection) Act 1986.

Compliance Status:- Noise analysisreport attached as annexure-2.

13. Unit ismaintaining the disposal of the Hazardous waste generated i.e. used il
through authorized recycler and sending details in prescribed format (Form 10) to
UPPCB.

14. Unit is complying with the provisions of Hazardous and Other Waste
(Management and Transboundary Movement) Rules 2016.

15. Unit is complying with the provisions of Rule 19 of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and submitting copy
of Form 10 regarding Manifest for Hazardous and Other Wastes.

16. Unit is complying with the provisions of Rule 20 of The Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and submitting Annual
Returnsto State Board in Form V.

Compliance Status:- Hazardous waste submitted compliance copy is attached as
annexure-7.

17. Unit is complying with the provisions of Water (Prevention and Control of
Pollution) Act 1974 as Amended and Environment (Protection) Act 1986, and direction
issued by Hon'ble National Green Tribunal, New Delhi in Order dated 13.07.2017 in
OA no. 200/2014, M.C. Mehta v/s Union of India.

18. Unit is regularly submitting ground water quality monitoring report done by
MoEF & CC approved laboratory in every 3 months.

Compliance Status:- Latest Analysisreport isattached as annexure — 8.
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19. The ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC on gquarterly basisis being submitted.
Compliance Status:- Analysisreport isattached asannexure—1.

General Conditions: -

1. Theapplicant shall get analyzed the samples of effluent/emission/hazardous wastes at
least once athree month from the laboratory recognized by the MoEF and shall report
to the UPPCB.

Compliance Status:.- Analysisreport isattached asannexure—1.

2. Without the prior consent of the Board unit shall not bring into use any new or atered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. The Unit is maintaining good house keeping. All valves/pipes/sewer/drains etc. are
maintained |eak-proof

4. The industry has provided uninterrupted entry to the STP/ETP inlet and outlet
points, Air Pollution Control equipment and stack for smooth sampling/monitoring
of efficiency of pollution control systems.

5. The industry shall provide Inspection Book at the time of inspection to the Board's
officials.

Compliance Status:- it’s being maintained.

6. Whenever due to any accident or other unforeseen act or event, such emission occurs
or is apprehended to occur in excess of standards laid down, such information shall
be reported to the Board's offices and all other concerned offices. In case of failure of
pollution control equipment, the production process connected to it shall be stopped
with immediate effect.

7. The industry shall operate in a manner so that all emissions be emitted through
designated chimney/stack only.

Compliance Status:- it’s being maintained.
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N GGIBAL ENVIRO Laboratories

FLOT NO. 4, KHASRA MO 45, OPPOSIE SHREE MANAN DHAM TEMPLE,
ATH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIASAD -201003 (LLF]
MOBEE - +#1-7810317145, +91-6825028116

E-mail ; globol envirmEmecdifmoll.com, giobalemndrolobiEgmall com

TEST REPORT :
ISSUED TO . | M/S, RADICO KHAITAN LTD. '
BAREILLY ROAD,
RAMPUR (L.P.).
Sompls entificotian Mo, : | SE-230AI1MD0LS
lail Report No. i | GEL-T306/2890
LLR Humibar : mrlaﬁmmﬂ:
| Dote of ksue : | 14042023
|1_3_i:n".:.'4ing Meihog ! | GEL/SDP-0N/SE
Tesfing location : | PERMANENT FACILITY ==
__'-_.-fl_-:u-'uh:rng Descripfion : | EMISSION FROM: BOILER-TBW - 26.0 TPH
Somple Collaction Date : | 10D&2023
In!rr..lmt-rt’r sed For Somplirg i | STACK SAMPLER
..1'_F_"'.'.".9_E'.'f".~_'1|_1'°“ i | R sec
Somiple Collacted Dy ! | GEL STAFF |
Sormping Location : | PORTHOLE AN 5
D{}Iﬁ of 5omple Receipt ¥ 1.06.2023 |
ampie Condiion : | SEALED "
._{t.r_ 'alysis Burafion : [ 11082003 To 15.04.2023
Tyoe & Consumplion of Fusis T | BO GAS:- 81000 MME/DAY APPROX]
slack Heighi [From Groung ==Y r | 450 meler
slack Height [From Raof e lavel S
Stock Drometer (of Port Hole) : | 1200 mm
'=1f--:h *annr{:ﬂum [k : | 3Ba
m“l:na-n' Tarrperatura |K) : | 39
s'waruga- ':";lc-t..ll',r [rfsac:) LA i
Fow Rote of SPM [LPRA} : | 1Ag
| Fliow Robe of Goles  [LPM] I B
Crucartity of emissiorm®/Hr) » | 24823584 = =]
| APCS : | NIEL |
ANALYSIS RESULT —
S Mo | PARAMETER UNIT RESULTS *LIMIT TEST METHOD
&l 190 B 288 [part-1 - 1785
I | PARTICULATE MATTER (g - [HEML o
; i mg 45 HCT SPECIFIED 15:1 1255 ~T:2005
2. | OKIDES OF NTROGEN [mgh/him?] - A'::’;J"H?J
3. | sulPHiR DICKIDE [ ] 7 WOT SPECIFIED IS.:HE.IISESin:-:g!I-ql'IJ:]‘F'EE
— o
4 | CARBON MONCXIOE RAYVOLUME | 0.24 i 51132709019, |

*CHCN' S Enason Sionoanl

(Ch R
INTEKHAB KHAN (Technical Manager) {Authorized Signetory)

Molel 1 The et b rsle gnty 10 0 Sested S8 B0 ARECSDE patEveleE.
. Tha Ea=pins wil ba doniroynd afier 15 deys of

- n"ﬂl'ﬂh:l'lﬁfﬂi"lhlﬂﬂnmmHMﬂhlﬂumﬂhmmMFMHIHMHME“‘W
4. Bulee! b Bfaceked Seisdicion only,

*SEND OF RFPORT™""

[ SR
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GABAL ENVIRO Laboratories

FOT NG 4, KHASRA NO. 45, OPPOSITE SHREE MAMAM DHAM TEMPLE,
BTH LML MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIAEAD 201 003 [LLF)
MOBILE | +91-FB1031 7145, +91-8826028114

AN HAREE TO AT Pl sl T

E-mail : global_emvinoiredifmall com, giobalenviralooEhgmol. cam

TEST REPORT
RADICO KHAITAN LTD.
FRHERTS mm ROAD,
RAMPUE (L.P.).
"-ﬂmﬂ-g-Tﬂnn‘llﬁl::;:rhrl B, Em_@_lﬁ I
| Tesl Repu" M. GEL-2306/ 2851
| LILR Mrmibsr TC=7 1 BA2300000401 5F
| Draie af Haow 14606, 20073
. '.-|.'||-'r.-'|.|I||'g Mathad GELSOPON /SE _
T Losation PERMAMNENT FACILITY
onitoing Description EMISSION FROM: BOILER-CBEL - 30.0 TPH
| Sampls Collection Dote 10.06.2023
| Imsfrurment Used For Sampsing STACK SAMPLER
Sompling Duration 2600 sec .
_Samaie Collsctad by GEL STAFF
| 3gmgling Locofion : | PORT HOLE
| Date of Sample Receipt : 111062023 |
_Sarmpie Condilian 1 | SEALED 1
| Analysis Durshion 11.06.2023 To |5.06.2003 |
I | lvpe & Consumption of Fuals RICE HUSES BID GAS: 131 MI/DAY APPROX) :
«'m:k . heght [From Ground level) 450 meter
| S'ac c.uén:ht [Fresm Roof leved] -
E ek Olameter ot Port Hele| 1200 mm
Stack Temperalure |r.} g7
amigeent Tamparatune (K] 09
Averoge Velocihy Imfsac.] &0
Fovw Rota of SPM [LPMA) 0.0
“ow Rote of GGases  [LPM] 24
Quaontity of amission|m?/Hr) | AT 2192
| APCSY | MILL
S No. | PARAMETER UNIT RESULTS *LMIT TEST METHOD
PARTICULATE MATTER [mg/rem] o od > IE?SE1 -:'rjl o
| .2 | CIXDES OF NITRCGEN [mg/Hm| 54 NOT SPECIHED (38 12.;5;!51'1?;}‘12&1:3:&5
a | TULPHUR IOIDE [rrgg ] 241 T SPECIRED B llﬁiﬁ-ﬁlj?ﬂﬁ
4 | CARBON MONOXIDE BEYVOLUME | C25 L 15:1320:2019
“CPCE'S Emsson Soneang 7

e
{gh-ém By)

INTEKHAR KHAN [Technical Manager)

Mk 7 ruwm:mmruryhn1uﬂumuﬂqﬂm-m
3 Trnm sampeas will be daarapsd aflar 15 deya ol sa
1 This nepert carrssl B umnd a8 eadenc in thi oot of v and carrol ba used n part o full in By medis wiiha gt paar pervission

4 Doopedt b Gharabad Arisdeien onky

ETEDHD OF REEOATET

ST



@EBAL ENVIRO Laboratories

PLOT MO, 4, KHASREA RO. 45, OPFPOSIE SHREE MANAN DHAM TEWPLE,
BTH KM MILE STONE, INDUSTRIAL AREA, MEERLT ROAD, GHAZIARAD -201003 [U.F)

MOBILE : +91-PE1031 7145, +71-BE20028114

E-mail ; global_smviro@redifmall.com, giobalenyinlabg@gmal.com

REPORT
I M/S. RADICO KHAITAN LTD.
SRS BAREILLY ROAD,
_ RAMPUR (L.P.).
Sample ideniification Ma. SE-23041 1K1 7
Terit Basor No. 1| GEL-Z306/ 3852
LLR Murmber | TC-TIE&2I00000401 &F
| Diote of Issue ! 1460462023
| Sarmpiing Method GEL/SOP-01 JSE
Tasfing Localion PERMANENT FACILITY —
riamitening Descripiion : | EMISSION FROM: BOILER-CBL-3{ 65.0 TPH)
_Sompla Caollection Daota t | 10082023 =
_I=trument Ussd For Sampling : | STACK SAMPLER
samgling Burofion S5X) sBC z =
somple Collecied by CZEL STAFF .
Sompiing Localion FORT HOLE
. Cate of Sample Receipd | 11.08.2023
| Sempie Condifion SEALED
Anolysis Duration 11L0A20I3 To 15.06.3023

[ Tyoe & Consumption of Fusls

RICE HUSK , COAL & BIC GAS

Srpck Height {From Sround laval) : &850 mater
| Stack Hetght [From Roof level] =
stock Ciometer [af Port Hole) 2400 rmim
stack Temperahate [K] 358
Amitent Temperatues (K] 308
Ararage Velocily mfsec,] &4
| Fhowe Rate of SPM [LPRA) 7.0
Fiowe Roté of Games [LF#4) .7
ity of ermission ey Hel Mor433.216
APCS ESPL
S5 HNo. | PARAMETER UNIT RESULTS ELIMIT TEST METHOD
e =3 e 24 150" 1&11255]part-1): 1985
I PARTICLLATE MATTER img _]_ RA:2019)
2 [mg/Nma] " NOT SPECIFIED 15:1 1 255[parn-7 ). 2005
OXIDES OF NITROGEN mAZ0ZZ
2 g Hm?] 248 NOT SPECIFED I5:11255]part-2]: 1985
| SULFHUR DIDXIDE (RA-2018]
4 | CARBON MONCKIDE % BY VOLUME 0.18 > I5:13270201%

*LFLEE Emibiean Slongorg

{Chﬁ By)

Y

INTEKHAR KHAM (Technical Maonoger) I.In.rh'nﬁud Slgnofory)

Bote: | Tra resufs isw0 mfer onty to ine iesed sampéos and applicabis paamaien
7 The sampies wil s ceslmped sfer §6 cays of sampang
A Thia repoit carral be uved &5 aidesca m 1P oo of lew i canmed Ba usad @ gan or full in any media withoul pror permession
4 Bugjed o Grareian Jursdiclicn oy,
*EEMD OF REPOATS**




0 A GEMAL ENVIRO Laboratories
PLOT NO. 4, KHASRA NO. 45 OPPOSITE SHREE BMAMAN DHAM TEMPLE,
8TH K.M. MLE STONE, INDUSTRIAL AREA, MEERUT ROWMD GHATIABAD -201003 [U.P)
MOBEE | +91-98103177145, +91-B825028716
E-mcall ; global | com, ghotalervirolobggmail com
ST HilsT, T LAY BV O T
TEST REPORT
ISSUED TO M/S. RADICO KHAITAN LTD, I
BAREILLY ROAD,
RAMPUR (ULP.)
Samroie Identificainon Mo, { | SE-Z30410M00NE
Tast Repoart Mo, 1 | GEL-230&/2894
WLR Humiber i TE-T 1 8230000040 20F
Dote of lnue 3| 14062023 |
sarmgiing Method : | GEL/SOP-01/SE I
Tesfing Locolion i | PERMAMNEMT FACILITY
Moritoing Description i | BTACK EMISSION FROM: D.G. 5ET - 750 KVA
| Samicle Colection Date i | 10.08,2023
[ Instrumeant Used For Sampling i | STACK SAMPLER —
| Sarraling Duration A 2400 sec
| Samgie Collecied by i | GEL STAFF
barmreling Locolion i | PORT HOLE N =
| Cote of Sarrple Receipt 1 | 10062023
| Snmose Condition i | SEALED
| Argihils Durathon 1062083 To 24042023
Type & Consumpiion of Fusls HLE.D- 0.0 -T5.0UI Hr [APPROX]]
s'ace Helgh! [From Ground level) 3| 12 meter
S*ack Heighl [From Roof level) o
| Stock Glometer (Of Porl Hole) [ 150 mm
| Siack Temperciure [k} G 48
| Amaient Termpergtue (K] =]
Average Valocly jrr/sac.] 1| 142
| Floiw Rate af 5P [LP#d] 3 | 200 =
Flow Role of Goses ~ [LPM] 25
GEuoniity of ermissianimaf 02,50
I ANALYSIS RESULT
SNo. | PARAMETER Unit RESULTS LIMIT TEST METHOD
I [ PARTICULATE MATTER @ fkver] a5 - 0.2 S:11255][pari-1: 1985 (RA:2015)
2 | OXIDES OF NTROGEN aflow-he] 112 s 15:1 1255{pari-7| 2005 [RA2077]
3 | AYOROCARBON igfkwh] 0.88 ' GEL/SOP-HL/BE
4. | CARBON MONORIDE i@/ew-hr] 138 35 5132702015 |
TICRCA & Emian Sanaard for Diasel Genamiar Se (ingne wiing <00 EW] 7 '
¥l ARVIND KUMAR
INTEKHAB KHAN [Technical Manoger) (Autharized Signatory)

fotal 1 Tha rescls Bied dedad only 1o the besied samphe Bnd apclicable paramelan.
2 Tha serrgies wil ba destroyed afer 15 deys of asmipling.
% Thes repori cannal B vasd s avidence in the court of i and carnal be uved in part or Sl in any medis witha paor parmesicn

4 Gubed to Ghariabad Jursdicion onky.

*STEND OF RIPQAT

h —.
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GEBAL ENVIRO Laboratories

PLOT MO, &, KHASRA NO. 45 COPPOSITE SHREE MAMAN DHAM TEMPLE,
8TH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIARAD -201003 (U.F)

MOBILE | +91-%810317145, +91-882502811 &
E-mail © giobal_envicdmediiimall.com, gliobolemdolati@gmall.com

TEST REFORT
| ISSUED TO T | M/S. RADICO KHAITAN LTD.

BAREILLY ROWAD,

RAMPUR [UP.]
Samoieg Ider'.hﬂr.-!:::inn Me, ¢ | BE-Z30410,/001F
Test Report Mo, : | GEL-2304/2897
ULR Numibar 1| TC-71 8623000004021 F
Date of Isive i | V.08 2023 B
Sampling Methag i | GEL/SOP-01/SE
Tealing Locateon i | FERMAMENT FACILITY

| Moritcrng E;snrl.gﬂm

: | BTACK EMISSION FROM; D.G.SET - T00 KVA

Sample Collochion Data t | 10082023 |
imstrument Used For Samping : | STACK SAMPLER ?
sampling Curabon ;| 3400 sec

| Somple Collected by : | GELSTAFF

| Sampling Locakion : | PORT HOLE

| Bote of Sampis Raceipt i 0.04. 2023

| Somple Conditan SEALED
Ancdyi Chration 11062023 To 14062023 >

_Tvoe & Consumption of Fueh H.5.D- T0.0 -T5.0LIHr [APPROX)
Slock Height [From Ground level] 12 maftar
Slack Hedght [Froms Roof level) z S
| Stack Diomeler [of Porl Hole) : | 150 mm
rock Temperature K] 438
Armbisnt Temperotue [K) A 1
| Avercge Veocily [rn{??:.] s | 163
Fiow' Rate of SPM [LPhA] v | 200
Fiow Rofe of Gosed  [LPM) i |24
Chuonfity of errisonmdHr 1036,43
il ANALYSIS RESULT
S No. | PARAMETER Unit RESULTS | =L TEST METHOD
| 1. | FARTICULATE MATTER Tgdiow-) 014 0.2 &1 i255(part-1]; 1985 [RA2019)
2 | OXIDES COF NTRGGEN fa/kw-hi] 1.08 i 15:11258 part-71:2008 (RA:7072)
A HYDRCOECARBOMN [aw-hr] el GILSOP-HC 5B
"4 | CARBON MONORIGE lgfkw-r] | .24 35 S13ToNiT 00
*CRER§ Erimion Saraond 1o Diess Genemion Suts [Engine raiing <800 TW)

LR

ARVIND KUMAR

INTEEHAR KHAM (Technlcal Manager) {Authorleed Signatary)

Mote: | The rewuls BER mier ofy % Pe loaied samgies and appicable pirsmeien.
2 Tri sampes wall bo dasboyed afer |5 days of sampdng.

1 Ths repod cannct be ussd 8s evidence in the cour of Liv e chneed be Used in sar o il i ary macis wihoul prise petrsman
4. Bubject io Ghadabad Juitsdicion only.
S EHD OF RERDETT
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& 0 % GEMWAL ENVIRO Laboratories
PLOT MO, 4, KHASEA NO. 45, OPPOSIE SHREE MAMNAN DHAM TEMPLE,
8TH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROWMD, GHAZIABAD -201003 [LF)
MOBLE @ +91-9810317145, +91-8828028714
E-mail | giobal_envicd@redifimaill.com, globalervirslabEgmail. com
S5 AMEIE T LA MR T TC-7184
TEST REPORT
| ISSUED TO : | M/S. RADICO KHAITAM LTD.
BARBILLY ROAD,
RAMPUR [LLP.)
sarnpie |dentificalion No. t | SE-230410/0020 .
Test Repord Mo, i | GEL-Z306,/2878
LILR Murmkesr i TC=71 862300000407 2F i
__éu.la ol | : | i Che A2
samoing Metnod s | GEL/SOPOI/SE
Tesfing Locolion i | PERMAMENT FACILITY
Manltaing Descriplion . | STACK EMISSION FROM: D.G. SET - 625 KVA
Samole Collection Date i | 100082023
irstruirssn] Uied For Sampdng i L STACK SaMPLER
Sarmnoling Durdlian i | SO0 sec
Larmale Collechad by i | GEL STAFF
Earnciing Locatlon i | PORT HOLE
Date of Sample Receipt f 10,06.2022
Samoie Congifion : | SEALED
arah Curation P 11062023 Ta 1460485023
Type & Corcurmpiion of Fuel 1 | HED- 450 -55.0L4/Hr [APPROX)
| Stack Heighi 1F|:_::1m Grouing bevel) : 12 rmealar
| Siack Height (From Roal level] T
| Flezk Cdameter (0l Port Hole) ¥ 150 mm
| sk Temperature (K) R
amblant Tempanatune (K] Py
| dverage Veloclty  imJjsec) T EL 2
Flerw Rle of SPM [LPA] v | 2000
Fiow Bafeo! Gases  [LPM] o B
| Cuantily of emission{md/Hrj ¢ | BBAR3
I AMNALYSIS RESULT
| $No. | PARAMETER Unit RESULTS | *LimuT TEST METHOD
| 1| PARTICULATE MATIER g/ 0.13 0.2 | &:i7255]pan-1): 1985 RAZ0I9)
2. | OXIDES OF NTROGEN l@Aew-hir| 103 &5 15:11 255 [part-7 3005 (A 2027
3 | HYOROCARBON Igiewe-ru] 0.2 GEL/SOP-HC/SE
|4 | CAEBON MONOXIDE I ovetir| 111 3.5 S:13270:201%

*CFCA EEmeuDn Tangad fo Diesel Cranesoice Sait [Ergee rokng <800 L)

. -

INTEKHAR KHAN (Technical Manager)

Mote: 1. Tha resits lisied mier ordy 30 (e fosng semypies and apoicabis paramatas
4 Tha sampies wilk be destroyed afor 15 days ol iamping
3. Trea tepait cannoi be used as evidenca it ke Boun of |Bw Bnd CANNGE B ueea 0 par o ful s Bny medla wishout priee peemisicn
4. ‘Bubjea 10 Gnisiped Junschcion onty.
==hgMD OF REFORT™**
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& GRMAL ENVIRO Laboratories

PLOT WO, 4, EHAJRA MO 45, OPPOETE SHREE MANAN DHAM TEMPLE,
BTH KM, MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIABAD -201 D03 (U F)
MOBEE : +91-9810317145, +¥1-8825028114

E-meil | giobal_emvirod@redifmall.com, globolenvwolab@gmail com

N RN TO LA L e ey 1

TEST REPORT

ISSUED TO M/S. RADICO KHAITAN LTD.
BAREILY ROAD,
RAMPUR (WP}
fomple idanfification Mo, SE-ZA0410/003
Teil Rapart Ho, ZEL-2304/2899
ULR Humbes TC-71 8462300000407 3F
Bale of 1uue 1| Tes0e. 203
| Suing Meitiod GEL/SOP-01/5E
Testing Locolion i | PERMANBENT FACILITY
Miaritoring Dg}crIE!'F_i_l;rl - STACK EMISSION FROM: D.G. SET - 380 KVA
Sarmoile Collaction Date i | 1006 2023
| Irstrumenit Used For Somping i | STACK 3AMFPLER
| Sermpling Bunglion i | 3600 sec
Samplé Collected by : 1 GEL STAFF
Eampling Lotation - PORT HOLE
Dale of Sompls Receipt | 10,04 2023 B
Somple Cordition | SEALED '

Arialysiy Durafign

"
e ——— et e

11.04.2023 To 16042003

Type & Camumplion of Fuek f i H.5.0- 450 -55 0L Hr [APPROX)
Shock Halght |Froe Ground laval) | 12 meles
stack Hemght [Froem Roof level) -
alock Diamater [l Porl Hola) 150 mm
Hock Temperciune [K] 433
| Ambien! Temperotue |K) 209
| Averoge Velocity [m/sec.] 14.%
| Fiow Rels ol SPM [LPr] 2.0
Fow Rote of Gases -~ |LPM] 22 =
Clucniity of emission{ma/iHr] 107458
ANALYSIS RESULT
N ————
S No. | PARAMETER Unit RESULTS | *LIWIT TEST METHOD '
1. | FARTICULATE MATTER ik Do 0.2 G T 1255]part-1); 1765 (RA201%)
3 | OYIDE OF NMTROGEN Tgdiw-hi] 1.08 i I5:1 1 255{part-71:2005 (RA 2022
3, HYDRCCARBOM lgfew-hi] 0us3 GELFOP-HCSE
| 4 | CARBON MONOXIDE Tglew-h] 1.08 a5 i5:13270:2019
T *CFCE'S Emilen Siondord e Diesel Ganeeoics et (Ergiee nolg <B00 EW) f
INTEKHAS KHAN (Technical Manager) [Autharized Signatery)
Hode 1 The fesulls ksied neder oy 1o Th baxied Ard aoplicalie DETMAEE
E Thi Sarrgies wil Do codroges Sl 15 Sve of mermpling.

& This rapo canmol te e B3 axidancs (7 the court of law and carnct be csad i parm o il in sy mesdie withaut pror permigsien
NEOIClon only.

4 Geiyed o Gharabad Ju

S

"UERD OF REPORT™*
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GABAL ENVIRO Laboratories

FLOT ND. 4, KHASRA NO, a5, OPPOSTE SHREE MANAN DHAM TEMPLE,
BTH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIABAL -201003 [U.F)

MOBILE © +91-981031 7145, +91-8826028116

E-mall : gloal_ .com, globalenviralabéggmail. com
SO ARITHL TT: RMAAT DL Tl i T
TEST REPORT
| ISSUED TO M/S. RADICO KHAITAN LTD.,
BAREILLY ROAD,
RAMPUR (LLP.)
samole idenfificafion No, SE-230610/00232
Test Rapart Mo, GEL-2304,/2900 |
ULR Humber TC-71 8462300000402 4F
| Dote of hwe 1406, 2023 —————
_Sanmgindg Metnod GEL/SOP-01/SE
Testing Location PERMAMENT FACILITY

Tt 'J'.-:,::i.'lg -:}uq.q;.rlgﬁm

STACK EMISSION FROM: .G, SET NO, 1-1250 KVA

lamoie Colecilon Date 10006, 202
Irstrumant Lied For Sampdng | STACK SAMPLER
Jamaiing Duratian: SE00 sBc

Bample Collactad by GEL STAFF
samoiing Locaiion PORT HOLE

| Date of Sample Recoipt 10082003

| bample Condifion SEALED

Arahtis Duration 11.04.2023 Ta 140462003

Typa & Camumplion of Fusls H3.D.-130-140 Lir/Hr (APPROX)

| Stack Haight (Fram Grownd lavel) 12 metar
slack Helght (Fram Roof level) t |
5iack Diometer {al Por Hola) 15 mm |
| Stock Temperature (K] | 563
| Ampsent Temperaiure [k} o
Average Veioohy  [misec.] 1173 |
| Flow Rate of SPM [LPAAT i K
Flow Raleol Goses  [LPRAJ o
Coaantily of emissicn{m?/Hr) | 1100.02
_ANALYSIS RESULT
5 Mo. | PARAMETER uNIT RESULTS *LIMIT TEST METHOD
[ 1 B 1258 (part-1]7 19485
() FARTICULATE MATTER [ | TS qu-iﬁl‘_?.l___
2 | SULPHUR DIOXIDE g /N 13 motseecEiEn | 'E'E';i’?gnr:fl"'m’"
3 | CARBOMN MONOXIDE [maiNm?] 759 150 I5:1 32M0 2019
| NMHC [ C) mg/Nm? 28.3 100 GEL/SOP-NMHC/3E
5 | OXIDES OF MITROGEM oY 542 710 51 1235(part-71:2005

*CPCH'S frnation Sianoord for Diessl Cenammier als [fngne rafieg >800 KW

INTEKHAB KHAN (Technical Manager)

Bode: 1 The reauty teisd neder ondy 1o e beslad daimples and maplicaté pammatan.
& Tro sampios will ba deatyed her 15 gaye of nampling,
1 T‘-‘"II"I'P':"'F'-'-I"I"-CIHI-IIHIIll-lelr-Ilhﬂ-nutdh#lndmhluldhmmumlwmumpfmmm
4. Subjedt bo hazisbad Juradicion only.

[ T
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& () % GAEBAL ENVIRO Laboratories
PLOT M. 4, KHASRA WO, 45, OPPOSTE SHREEE MAMAN DHAM TEMPLE,
BTH KWL MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIABAD -20003 U 7
MOBLE : +81-9810317146. +%1-882502871 &
E-mail : giobal_anvioEredifimall. com, glabalemdrslob@gmall. com
DML Wi T Bl E ey |
JEST REPORT
| ISSUED TO : | M/S. RADICO KHAITAN LTD.
BAREILLY ROAD, .
RAMPUR (UP.)
fample Identificasen Na. | SE-230A2000023
Test Repord No. | GEL-Z304/3501
| MLE Mumiber 1| TC-71B&23000004025F
| Date of lssue o 180G 20023
Sampling Method i | GEL/SOP-DI/SE |
| Tesling Locdtion i PERMAAMEMT FACILTY |
hgreliring Descripfion :  BTACH EMISSION FROM: D.G.BET NO. 2-1250 KVA [
| Somple Collacton Date i | 10052022 |
| Irsirurmant Used For Sompling : | STACK SAMPLER !
| Sompling Durafion ;| 3800 sec |
sample Colleches by : | GELSIAFF . |
Sompling Locafion : | PORT HOLE |
Oote of Sample Recaipt : | 10.04.2023
sample Condifian : | SEALED
Arclvel Duradian 1 11.06.23023 To 146042023
SAMPF
Tyre & Coniimplion of Fusalk ] H.5.0 =130 =140 Lir/Hr [APPROK]
Stock Helght [From Grownd |eavad)| 1| 12 meler
stock Heignt [(From Roof level) -
stack Dicmedar (of Porl Hale) ] 1530 mm
slack Tsmpergiure (K| e
| Ambiant Temparature (K] T
| Averoge Velocily  [miseci | 189
| Few Rote of 5P [LPAA] - X |
| Ficw Rate of Gases [LPM] e I
| Ouantity of emission{md/Hr) v 1300LTS oy u |
RE ANALYSIS RESULT
[ & Mo, | PARAMETER UNIT RESULTS *LIMIT ©  TEST METHOD
[ 3 15:11285(par-1]: 1985
PARTICULATE MATTER Img ) 48 75 |REU1F§
| 2| SULPHUR DIOXIDE [mig/ N 9.3 MOT SPECIFIED L mf:f;ur:'gjl: e
3 | carsON MONGHICE — 729 150 15139702019
| & | NMHE |5 C) mgyNm? 233 100 GEL/SDP-MMHC SE
| % | OXIDES OF MTROGEN BErmY 534 710 131 'iﬁfﬂﬂ-?::m

FLRCES Saren Bewnderd for Diessl Crermealor Sefy Engine roding >B00 K'w)

INTEKHAS KHAN (Technical Manoger) (Altharized Signatory)

Wcde: 1 The redulls e reter any 10 ihe leslod samples and spplicabie pammeias
2 The simpies wil oo cesboyme wher 15 Says of seping.
% This repodt cannmt B e @ svidencs i the court of lew and Garnot be wead in pare or ki in ary madis wihou poar gormisghe
4 Sdxed o Grazaban Jursdiction oaly,
"*"EnD OF REPORT™"™

.
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@EBAL ENVIRO Laboratories

PLOT MO, 4, EHASEA NO. 45, OPPOSTE SHREE MAMAN DHAM TENSLE,
BTH KM, MLE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIABAD -201003 j.F)
MOBRE ; +71-P810317145, +91-8820028118

E-mal ; global_envino@redifimall.com, glebalenvinckabE@gmo.com

TEST REFORT
ISSUED TO ! | M/5. RADICO KHAITAN LTD.
BARELLY ROAD,
RAMPUR [LLP)
Samoie identifcalion Mo, | SE-230420/0024
Fest Raport Mo, 3 | SGEL-2304,/2000
ULR Humber i | TC=P 1842300000402 6F
Cetle of ke v 1406200
Samedng Methog s | GELSSOP-01JSE
| Testing Locolion + | PERMANENT FACILITY
moritorng Description i | STACK EMIZ2ION FROM: BIO GAS ENGINE NO. 2 (1200 KVA)
farmoie Collection Date i | 10.08.2023
Irsfrurmaent Used For Somging : | STACK SAMPLER
| Bampling Duration ;| 3600 sec o ,
Lompole Collected by i | GEL STAFF
| Sampling Loceation : | PORT HOLE e
Diate of Sampls Recslst i | 10042023
| Sampile Cordifion t | SEALED
Aralysh Duration i | 110462023 To 140462023
AlLS
Type & Commumplion of Fuel 1 BHD GAS, -330 MmY/Hr |APPROX]
| Slack Height [From Ground lovei] = | 12 maler
Stack Height (From Roaf leved] o
stock Diameter (ot Port Hoie) : [ 150 mm ]
atck Tampseratuns (K] L
~Ambien! Temperciure K] 1| 309
CAveloge Velocity | [misec.) s | 187
| Faw Fole of 5PM ILPA] : | 200
Fow Eote of Gases  [LPM] £ 308 [ 2
Quantity of omissonm!fH] i 104186
ANALYSIS RESULT
5 No. | PARAMETER UNIT RESULTS *umiT TEST METHDD
|| FARTICULATE MATTER (g ™Nm] ol 75 oL EE“‘E{ ';'i: L
2 | SULPHUR DIONIDE [ra/Nm] 8.3 wotseecren| B *Efﬂfﬂfl”%‘s
4 | CARBON MONOXIDE fmg/Nm? 487 150 - E13IP02019
4| MMHC (es C) g/ 21.3 100 GEL/SOP-NMHC/3E
5 | owoes OF NTROGEN i 533 - [5:11255|pari-7]:2005
"CFCE | Crmtion Slanaand tor Drke Genarator Sef [Engie roifing 2800 £ =
[ ) A ) KUMAR
INTEKHAB KHAN (Technical Manager) {(Authorized Signatary)

Fiobe: 1 The nesuly dateo refer oovy 10 D08 1eebed kaimaies and appicable paramaten.
2 Tha samples will bo destsoysd sher 15 dive of

ramping.
A Trs rapon cannc b used a8 sodsics in the court of lie it canedd be used h el of ful s any media withoul prior permissen
4 Bubiecl io Ghadebed Judsdicton anly,

== BN OF REPOAT™"*
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> O % GABAL ENVIRO Laboratories
PLOT MO, 4, KHASRA NO. 45, OPPOSTE SHREE MAMAN DHAM TEMPLE,
BTH K.M. MILE 5TONE, INDUSTRIAL AREA, MEERUT ROAD, GHATIABAD -201003 [ULF)
MOBLE : +71-9810317145, +91-8825028114
E-mail ; global_snvirog@redittmail.com, globolenviniob@gmall.com
SO A Y LA LT TR H TC-7186
TEST REPORT
ISSUED TO : | M/S. RADICO KHAITAN LTD.
BAREILLY ROAD,
: RAMPUR [UP,)
| Somple Identification No. : | SE-230410/0025
Test Raport Mo, s | GEL-ZA06,2903
ULK Numibet i | TC-718423000004027F
Sote of mue - 3| 14062023 |
_Somgling Method ;| GEL/SOP-01/5E 1
Testing Logalion i | PERMANENT FACILTY
_Monifaing Description 1 | BTACHK EMIESION FROM: BIO GAS ENGINE NO. 3 (1200 KVA)
| omple Colfacion Dote - 10062083
inftrument Used For Sampling i | STACK SAMPLER
: ::rrm’lr-g Curotion 1| 2a00 sec
| samake Codecind by 1 | GEL STAFF _
iancing Locaofion 1 | PORT HOLE
| Date of Sarmpla Recalp : 10,06 2003
Samphe Condition - SEALED .
arvahsis Curglion t ] 11042023 To 146062033 |
SAMPLE SOURCEDETAILS
| Type & Consumplion of Fusls o | BIDGAS, 328 r«mﬂ.ﬂmr |AFPROX)
| Hock Helghi (From Grourd baviel) 1 12 matar
Stock Height (Fram Roaf level) S |
| Stock Diometer (of Port Hola) v | HED mm
siock lemperatune (k) ;| AP
| Amibien! Temparoture |k} e =
Ay erugu Velocity [rrsec.] TH R 4.7
Figw Rate of SPM [LPRA] i |
Fiow Raote of Gaies  [LPM] THE |
Ceoantity of emission|mlfHr) : | Q3445 |
ANALYSIS RESULT e
: S Mo, | PARAMETER UMIT RESULTS *LIMIT . TEST METHOD
A ISt 1255 |pan-1): 1985
| PARTICULATE MATTER [Frigdrm?] &1 7S5 iRA-2019)
2 | sULPHUR DIOXIDE [/ 5.7 noTsesciED | 'ﬂf‘;j;'lfl':'?“
3 | CARBOM MONOXIDE T ——— 79 150 |5:13270-2019
4| NMHC (o C) migitm 3.3 10d GEL/SOP-HNMHT/SE
5 | OXIDES OF NITROGEN BpmY 528 710 WS oy

*CRCE itmsmrauﬂtunhmﬁ_ﬂwhaﬂmm =800 EW]

P

INTEKHAB KHAN [Technical Monaoger)

Hole mmmmmmm-mmmwp-m
£ T'ummmumnrumm
3 Thlrlmﬂmnﬂl-hll-llﬂ-mhhmih\rﬁmumlnmuuunm-mprqrmqn
£ Bulee! ko Ghaslshed Jursdaotion only.
=MD OF RERQAT""
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SEQBAL ENVIRO Laboratories

mmq.ﬂmmamsnmmmmum,

ATH K.M. MILE STONE, INDUSTRIAL ARES, MEERUT ROAD, GHAZLARAD 201003 (1R 5]
MOEILE : +91-981031 7145, +¥1-B826028116
ST MM T AT T AT E-moil : glok tl—'.'ll!""]Wﬂ"":-'.'ﬂ“'“n""l"l iﬂﬂhﬂhﬂnﬁd:ﬁgmnm
ISSUED TO M/5. RADICO KHAITAN LTD,
BAREILLY ROAD,
_ RAMPUR (U.P.).
Sample identificalon Mo, AA=2H041 1 /004
Test Reoort Mo, GEL-Z306/2878 =
l_|.|'1.h" Humbesr TC-F 1842300000400 2F
Cole of (swea 1 &0, 203
2ompling Meathod GELSCP-01 S
| Tesling Locofion PERMAMNENT FACILITY
Sample Description AMBIENT AIR
Sample Collecfion Dotfe ' 10423003
somple Collected by GEL STAFF

Irdtrurment Usend For Sompling

Pid 1p+ Pl 25 Somples

i Sampling Duralion

10062023 To 11.06,2003 —

Sampling Loec axticn

NEAR FACTORY GATE =

Amicient Temperatue (K) y | 308

| Waather Condirian ¥ alNHY =
| Date of Zomoia Receipt : | 11062003 |
Sompie Condition : | SEALED
Ancevsly Durafion P 12082023 To 14.04,2023
FE— lH#.I.!'iIE.BEI&!P =
| 5 No. | PARAMETER UNIT RESULTS “LIMIT TEST METHOD
[ 1 Suspended Porficulate Mafter | [ug/ma] 148 Mot Specified | B:518Z(par-4): 1959 [RA-0010)
] Farficuicte Motter (Sze <iopm) | [ug/m 4 100* 15:5182{part-23):2006 [RA:202F]
2 | Mirogen Gonde |osNOg) [ugymrd £2.5 Bo* 15:51 B2{part-6):2004 [RA 2022)
4. | Suphur Dioxide (as 502) Hg/m? 17.4 B0 IS:5!B2{part-2:2001 [RA 2022)
) | Caoibon Monoxde [CO [mgim3] G 4= 15:5182(mart-10]:199% RA:2019)

CPLE Sapmacie=ition for ATEReTE Al Chx iy fer 0 TS0,
LD e PR by Arssiee | &F Graoly for |0 Seum,

t%

INTEKHAB KHAN (Technicol Manager)

Wedn: 1 Tho ropils kste refer only 1o e 3ampies Bl SEPECEHE [ rETICNETY.
sanpies wil e destroyod mher 15 days of sampding

77

regor canmsd B used a arvidancs hhwﬁﬂlh:rﬂnmﬂHmﬂhmwﬂihmnﬂhmrmm
Sutieot b Cracebed Jurisdicicn o

e

#REMD) OF AEROATE =
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SEQBAL ENVIRO La buraturles

PLOT MO, 4,

8TH K.M. MILE STONE. HDLE?“AIH, MEERUT ROAD. GHAZIABAD 201003 H.l.l‘!'.l
MOBILE ; +91-2810317145, +91-B825028114

E-rncall ; ﬁﬂmﬂwmﬂm globalenvirolab@gmol cam

TEST REPORT
ISSUED TO M/5. RADICO KHAITAN LTD.
BAREILLY ROAD,
RAMPUR (U.P.].
Sample |denfification Mo, AA-FI0A] 1O0T
Test Repor He, SEL-2308/2879 —
| ULR Numbes . | TC-7 1B 423000004003F
:imec«*lsme - = i | 14042023
Sampling Mathod i | GEL/SOPGI fan |
Tasting Localion PERMANENT FACILITY .
Sample Descrigtion AMBIENT AIR =
| sampls Collection Date I 1082023 [
. *..:':m[:ller Collectad by GEL STAFE

Instrament Used For fampling

PR o+ P 25 Sompder

Sorrpdi ng Dhurestion

P | 1002023 To 11.06.2023

E-:n-pllﬂ_g bocation MEAR ADMIN BLOCK
Amibient Temperature (K) 304
Weother Condition SUNNY
_Dote of Sample Har:emr 11062083
_Sample Condifion SEALED
| Anglysh Duration : | V2042023 To 16042023
- ANALYSI
5. Mo, | PARAMETER UNIT RESULTS “LIMIT TEST METHOD
F Suspended Parficulote Matler | [ug/m® 134 Mot Specified | S:5182(par-4): 1999 [RA:5019)
Z Farficulcte Matter (Sme<10pm) | [ugii) 75 oo 15:5182(part-23):2004 [RAI0Z3|
3 Nirogen Dioxide |as NO3| g 4.2 B 5:5182 (part-42006 (RA 2033
4 Sulphur Dicsicle (as 50%) gy 18.1 BO" 15:5182 oo l-2K2001 [EA :2022) |
5 | Cargon Mangaide [CO [mg/m?] 084 4= §:5182[part-10):199% [RA2019)
FCFCE § ket ahon for A A Cumehy 150 34 hoat

EFCRY ymscilcoion Iy ASEas A Cualiy for U s

m%uu KHAN (Technical Manager)

Mabar % Tha remsts listed reler ooly ba ihe el sTEE ANG sslcobie CONmNeT.

2. The samiplss will be

afas 15 daye of

dEgtrzeped
9 Fevs repor cannol B8 ssed as avidence in ihe court of w and annol be ussd n part or full in vy media witfcot B pemission
4 Gubpaa o Shiciated Jarisdichon ooty

=4 KD OF RERGET® ==

| .



Q_ZQBAL ENVIRO Laburatnrlas

E-mail ; qttru Irn'lmﬁm:l'hum glebalemirolabE@gmall com
TEST REPORT

ILRN ST T QAVE i i

ISSUED TO : | M/S. RADICO KHAITAN LTD, '
BAREILLY ROAD,
RAMPUR (U.P.),
5-.':1"‘I‘l.':|IEI Icierﬂlrcuhm M, v | mA-Z30ET 1 O0R
re:.r Repgort Ho, : | GEL-2304/9880
| UiE Number = : | TC-718423000004004F
Dote of Beoe i 1&D6.2023
Sompiing Malhod i | GEL/SOP-01fan
'T.n_:ring Lecollon : | PERMANENT EACILITY
Sormole Description ¢ | AMBIENT AR !
Etmnle Lollection Dale : | 1.0e2023
't-:-mpla Collected by i | GEL STAFF
|r'| frument Used For Sampling 7| PMia+ F_M:_-.Sm'rﬂﬂr
Bﬂnﬁp-!ng Disation : | 10063023 To 11.040093
Sorgiing Lacation ! | NEAR TBW BOILER
| Ambiert Termperature [K) 0
| Weainer Condiion | SUNNY
" Date of Sample Recaipd EEEx
| Sampla Condilion + | SEALED
| Anotve: Duraiion : | 12.062023 To 16062023 |
ANALY
5 No. | PARAMETER UNIT | RESULTS UM TEST METHOD |
i Swspended Porficulale Matler | [ug/md) 142 Mot Specified | :5182(port-a): 998 [RAZ015]
[ 2 Porficulate Matler (She <10um) | [ug/me] 57 1060° 15:51 82 {art-23) 2008 (RA 2029} |
5 | Nirogen Dioxide [as NG [ 383 B E:-Erﬂ‘-i[pnf’r ~$1:2006 [RA ;21::1:;-
4. Suiphur Didce (os 507 lg/r] 174 a0
I I Carbon Montkdde (CO) [mgfer] 0.87 - i

RCYE speele—on o deraapeTt Al ety by 34 oy,
SEPOEY e it o Aol AR Gucity Ior 15 hoim,

e

INTEKHAR KHAN (Technlcal Manager)

Nobe: 1. The ropuits lirind mefe Crily by [ha 185 Sanpley and ipplcaliyg parameosrs
hmﬂummmnﬂﬂmuwm

L] gy mmhmmnﬂnmmhmmmwu b any sadle withgui prcr permissan
Susjed oz Eﬂmmmuﬂ

Ei‘:
{
g
=
¥

SRR OF RLPRORTE =

| -




ahAL Ey
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& () GVQBAL ENVIRO Laburatnries

PLOT NG, I.MMMMMWMEMHE
BTH .M. MH.I!'I'NE mmmmmnm.eﬁw:m-zmmmﬂ

SN ARTE T75 T AR B i1
EH_EEIEI
ISSUED TO : | M/S. RADICO KHAITAN LTD. |
BAREILLY ROAD,
. RAMPUR {U.P.).
| sample idertificalion No. Do AA-ZE041 1005
| Test Raport Ma, ¢ | GEL-Z3047288)
| ULR Mumper P T IR A0 A0 SE
| Cate of siue = 1| 14082023
Sompling Method 1| GELSSOPOSAA
lesting Lecafion : | PERMANENT FACILITY
Sarrphke Description 1 | AMBIENT AlR
somple Collecion Dote : | 11Bs2023 =
| Somple Collected by : | GEL STAFF
Irttrument Used Far Sompines ¢ | PM o * PMizs Sompher
Eﬂrn::-rmgﬂmﬁnn - 11:!.::&2&23 Ta 1 T.EJE.'IIEB
Sarmping Lo ation : | NEAR G3P BOILER
| Amigient Temperarure (k) 30 . =1
| Waafher Congifion ;| SLNNY
| Dote nfEur-‘;:-ua Receint : | 10042023
| E-u-'r'I:HE Conditian ¢ | SEALED
Ancivsiy Duration ! | F2.04.2023 To 14042023 -
- ANALYSIS RESULTS
| 5 No. | PARAMETER umir RESULTS “LimiT TEST METHCOD
1 Sulpanded Paricalale Maller e/ 159 Not Specified | E:5182(part-4):1999 (RA.201F]
2 | Pamcuiats Matter (Se=<igum | e | V4 o Ei5TBZ/pan 2372006 (RA2022) |
3, Nitrogen Dioxide (os NGs) (g mA| 44.3 80° IS:51 B2 {part-6)2006 [RA 2027
P Sulprur Dioxidle (o S04 g m®| 18.8 o 15:51 82 [part-2)2001 (RA 2022
| 5 | Comon Monoxde (GO [mg/m? | 058 > I5:5182(part 101999 [RA:7019] |
TREN T 3000 Comon 1 AMroise] AF Gusley hor 34 hous,
SERCE e ehegiion o At i ity A0 |0 oo
@_’_
{Checked By)
INTEKHAB KHAN (Technical Manager) 3 . .
Mate! 1 m.msmmrmnmum-m;mwm : ":_;l el

2 Tﬂmﬂuﬂbﬁﬁlh‘lidﬁ-d

1. This repat @rnot be LS a8 evidands In 1he court of law and carral b waad it o Full in aey sedia withaul priar parmisgion
% Subjectio Ginacsbed Junsgisian only

FESEND OF REPGRY**

| .
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BAL ENVIRO Laboratories

ﬂmm-,mmmmmmmmmu_
8TH K.M. MILE STONE. INDUSTRIAL AREA, MEERUT ROAD. GHAZIAAAD - 201003 u.R
MOSIE : +¥1-9810317145, +91-8826028114

E-mall : global_envirog@redifimall.cam, globalervirclab®Egmall.com

0Bl Ny,

ﬂ""O'Pa

JONH HARTIE 1D QiNE B il 5
- TEST REPORT
ISSUED TO : | M/S. RADICO KHAITAN LTD. I
BAREILLY ROAD, |
. RAMFUR (U.P.).
| Sampie [dertficafion Mo, ;| AA-230411/0010
Test Repor! No. | GEL-2304/9887 B
LLR Numbar 1| TC-718423000004006F
 Dote of sue 1 | 14062009
Sompling Mathod | GEL/SOP-01/AA =]
Testing Lecafion : | PERMANENT FACILITY _
Sampie Dascription : | AMBIENT AIR
samphe Colacfion Date ) 042023
| Fornple Calleched by i | (GEL 3TAFF
| Irstrumrect Uied For Samging v | PM o+ Ph s Sampler
| Sarmpling Duration : | 10062023 Ta 11062073
Sarmpling Locafion : | NEAR BGG ROOM
Ambaent Tarnperatiune {K) | 308 |
{ '-":.E_ii:nr_'laf Conditian i | SUNNY |
| Desta of Samcle Receip! : | 11.06.2003
| arrpis Condifion ! | SEALED
L Anaysii Durafion | 12042003 To 16.04,2023 ;
; 5. Mo. | PARAMETER UNIT RESULTS LM TEST METHOD
L Suspended Pariculate Matter [z 137 Mot Speacified | 15:5182(par-4):195F (RAZ01 7)
2 | Porficuate Mofter [sze<i0pm) | [na/mi %3 100° 15:5182{part-23):2004 [RA:2022]
i | Miragen Dicxide |as NO3) [ugfm? 40,5 BO* 5:5182{part-6]:2006 [RA 2022]
4. | Suphur Diowide (as SO [ug/me| 16,2 ac* 15:5182{pari-2):2001 [RA 2022
| & | Corbon Monosds [CO) g/ 0.A7 4% 5:5182(port- 1011999 (RA2019)
" 55&:EC:I'~:-IP~1 Araenrd i Sty o Tl oo
T D apactfroter by Acbiend &3 Gy fer 10 ron,
(c ARVIND KUMAR
INTEKHAB KHAN (Technical Manages) {Authorize Sgnaiory)

Wi 1 lhumnnwmwlumwmwuﬂ#.m
i Tha passlon wil be deaineyed ahar 15 deys of ssmplng, .

S m-mmhumumhuﬂmﬂﬂ|n|rdmmuumhpmu-mnuwmdumuutphm
4 Eulbjesd to Grasatad Jurisdicion onfy

STEEND OF REPORT "
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BVGBAL ENVIRO Laboratories

m.:.nmmmmmmﬂemmmmms.
mmu.mmawwmwmﬁmmlmmm
MOBILE © +91-9810317145, +91-B8240281 14

E-mmail ; grobol_envingrediftmall.com, glebalsnvirolob@gmail. com
EST

ISSUED TO : | M/S5. RADICO KHAITAN LTD,
BAREILLY ROAD,
I RAMPUR {U.P.).
Sormple Ideniification NG, ¢ | AA-Z30611 /0017
| Test Regart No, : | GEL-2306/3883
JiR Number TC-718623000004007F
Dote of biwe | 6.06.2023
| Samping Meihod GEL/SOPOI /AA ]
Testing Lacalion : | PERMANENT FACILITY
' Sompee Descriphan | AMBIENT AR |
| Sarnple Collection Dale : | 11042023
Somple Collected by GEL STAFF
|I'"|Il:’rlll'l'.-E'Flr Used For Sormpling FM 1o * PM 135 Sompier _
Somplng Duralion 10.06.2023 To 11.06.2043
Somoling Location REAR G3P BOTILING HOUSE
| Anibient Temperatare [K] 309
| Waafner Candiion SURMNY |
| Date of Sample Receipt 11.04.3073 _ |
| Somple Congilion SEALED
Aralysis Durglian : | 12062083 To 16062023 |
_ ANALYSIS RESULTS
| 5. No. | PARAMETER UNIT | RESULTS *LUMIT TEST METHOD |
', | Suspended Pariculole Malter | [ug/md] 147 | NotSpecified | I5:5182[0an-4):1999 [RAZ015]
z Parficuiate Maller (Sae<iapm| | [pg/m] w0 g 15:5182(part-23) 2004 RA-2022) |
I & WPragen Cloxds [as NGy lugdmd] S50 BO* I5:5182{port-6) 2006 (RA 2029
| 4 Sulphur Cloxlde (a3 505 (Mg 19.4 L B:5182[port-2):2001 |RA :2027) |
5| Corbon Mononds [CO) [mgimd] | 081 amn 15:5182p - 10]- 1979 [RAZ01%) |

LS I:Il:l--::l'|-\:-'.'|"I:|--\.hI Arniscl & ooty for 5% how
TR S Gk S e e Ly Ay ity Far 1D hosns

{

INTEKHAE KHAN (Technical Manager)

Wola: 1 rumlmmwnﬂmmmmnmh*mm

i The samokien wil i deaboysd st 18 duys of
1. This report canrol ba usad s evidercs in ha

4. Bibject i Ghagebed Jurisdicion oy

mﬂﬁwmum i part or Aall in iy medis WO Erioe permisgicn
"ETERD OF HEPOET™ "
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@GIOBAL ENVIRO Laborstories

PLOT NO. 4, KHASRA NO. 45, OPPOSME SHREE MANAN DHAM TEMPLE,
BTH KM, MILE STOME, INDUSTRIAL AREA, MELRUT ROAD GHAZABAD 2071003 (LU.F

MOBLE : +91-9810317145, + 918826028114
E-mail : glabal_srvira@reditmall com, globalenvirsiob@gmal com

JEST REPORT
| IS5UED TO M/S. RADICO KHAITAN LTD.
. BAREILLY ROAD, =
RAMPUR (U.P.}.
Somple ldentfication Mo, SL-23041 1,003
| Test Rapart Mo, RL-T304 /3A8
ULR Numiber TE-F 1 BAZZ000004008F
| Date o is=ue 14,04 203
| Manitaing Methad GEL/SOP-01 /5L
" Monitaing Description NOISE LEVEL
:_u'quJﬁ%Ei-ﬁ'gs‘an Far Monlicang NOISE METER
mMontanng Date 10045023
| r.-1|:|r1-1cn_=_'d b GEL STAFF
I Moritenng Lecalon MNEAR FACTORY GATE
! taritedng Duratien XIS HE To |0:25HRE

|r 1 2 3 4 3 6 7 g 9 10
I- 60,3 EES 67.3 £5.1 B5.3 B9.1 65.4 674 _| 664 £33
MNOISE LEVEL STANDARD
MAXIMUM dBiA) 69.3 CPCE STANDARD [ ASPER FACTORIES
SOUND LEVEL (FOR DAY TIME) ACT - 1948
MINIMLUIM 63.3 20 de(a)
dBiA INDUSTRIAL AREA, 75 dB(A) |

_SOUND LEVEL | i

AVERAGE dB{a) 66.7 RESIDENTIAL AREA 55 dB(A)

VALUE
COMMERCIAL AREA | 65 dB{A)
SILENCE ZONE 50 dB(A]

Remorks: 1. Avproge Mok Level i sl within fie Emils o per CPCE ond Fockoded Azl - 1948

INTERHAB KHAN (Technical Manager)

Mooo: 1 Trerresuts i50ed refer snly bo e iested sanplos and applicabis parmsan
4 The namples sl b desyoyed aflor 18 doys of samping

3 This o camot be used as evidence in ihe ooert of law and cannat be used in part or full in @y meda wilhou Bror pemises
4, Sooe 0 Ghaznabed Jursdabon onty

FENENDOF AEFORTRE

e



BhAL Exy, i 66 .
& 0 % GL@BAL ENVIRO Laboratories
PLOT NO, 4, KHASRA NO. 45, OPPOSITE SHREE MANAN DHAM TEMPLE,
BTH K.M. MILE STOME, INDUSTRIAL AREA, MEERUT ROAD, GHATIABAD 201003 (UF)
MOBLE ; +91-%810317148, + 91-88240268714
E-mail ; global_envio@reditimail.com, giobalenvirsiob@E@gmall com
o A TE L BRSO
TEST REFORT
ISSUED TO M/S. RADICO KHAITAN LTD.
BAREILLY ROAD.
RAMPUR {U.P.).
.Wf.lﬂ Igeriicolion Mo, SL-230417 1 /004
Tyt Rapar Me: SEL-2304 fORAS
ULE Husrber 1 | TC-718423000004009F
Date of haue fo] 14062023
| haritaing Malhog : SELSOP01 5L
hanifaing Descripton ¢ | MOHSE LEVEL =
 Irstrumant Used For Monitoring | | NOISE METER
horitoing Date 1008 20F3 .
foritored by {GEL STAFF E;
moritoing Locotion NEAR ADMIN BLOCK
.'-.-an.lmrl.a Durartion I35 HE To 10486 HE

1 2 | 3 4 5 & o 8 g 10
534 5.1 67.5 68.2 62.9 65.1 65.4 66.8 6.3 67.6
|
NOISE LEVEL STANDARD
MAXIMUM a8(4) 68.2 CPCB STANDARD AS PER FACTORIES
SOUND LEVEL (FOR DAY TIME) ACT — 1948
MINIMUM dBiA) 62.9 INDUSTRIAL AREA | 75dB(a) | ~ 90dB{A)
SOUND LEVEL
AVERAGE | 4pja) 65.8 RESIDENTIAL AREA | 55 dB(A)
VALUE
COMMERCIAL AREA | 63 dB{A)
SILENCE ZONE 50 dB{A)

Remorki: 1. Averogs Nobe Level B wiell within fhe Imis o pear CPCH and Foctoies Acl — 1idd

tcﬁm By)

INTEEHAR KHAM (Technicol Manoger)

Hole: § The results Isisd reder only tohe besisd sampies &0 appicabin Datamabars.
3. Trem mirrgiles wil be déstroyed afer 18 deys of sampling.
3. Triw repsact cannol be used as svidance In e courd of e and cannod be used (0 paet o ful hwmmmemLulm
& Bubect 1o Shariasan Sunsdicies ordy,
TRAERD OF REPCINTY ™ ¥




GTEBAL ENVIRO Laboratories

PLOT NO. 4, KHASRA NO. 45, OPPOSITE SHREE MANAN DHAM TEMPLE,
BTH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD. GHAZIABAD -201 003 [UF)
MOBRE - +91-7810317145, +91-8826028116

E-mall ; ghobal_envio@redifmail.com, globolenviislcb@E@gmal com

TES R

O AT T RRMT A T

ISSUED TO : | M/S. RADICO KHAITAN LTD.
BAREILLY ROAD,
. RAMPUR {U.P.).
| Somols idaniification No. 1| 5L-230411/005
| Test Repar Mo, : | GEL-230s/2885
i_ ULR Numter | TE71842300000401 OF
| Derle of e s 156082023
| menitoing Method i | GELSROR0] SEL
| Wonitaning Descrption i | NOISE LEWEL
| Instrumend Used For Monitoring T | NOASE METER
| Moniloing Date : | 1opaomRa
Monitared by 1 | GELSTAFF
| Moniforing Localion ! | BACK SIDE AREA OF FACTORY
Wionilaning Durafion + | 1S4 HR To 11:04 HR
1 2 3 4 5 4 7 B ] 10
561 &7.4 66.3 64.6 65.5 68.5 67.1 63.8 69.4 B5.8
NOISE LEVEL STANDARD
MAXIMUM B (A 8.4 CPCB STANDARD AS PER FACTORIES
SOUND LEVEL [FOR DAY TIME) ACT = 1948
MINIMLIM 8318 S0 da
d INDLISTRIAL AREA 75d (Al
sounp LeveL | ™ i
|  AVERAGE dB{A) 66.7 RESIDENTIAL AREA | 55d
VALUE s
COMMERCIAL AREA B5dB{A) |
SILENCE ZONE 50 dB{A)
Remorks: 1. Avsioge Nose Lavel s well withie, the §mits os per CPCA and Factaies Act - 1948 {"_d
L e
;:@r?/ ARVIND KUMAR
INTEKHAB KHAN {Technical Manager) {Authortzéd Signatary)

Woks: . The neauts isted refr only o M libed sirmples and sopicable parames
2. Tha sampies wil' be desiroped BNEr 16 dam o

3, Thig oot ol be ised B evidencs in ine oo of W ard Sifvot be uesd B part orfull in TR EL WIS B parrmi i
4 Subwect o Chadabed Jursdsicion oy, i s

*==iND OF REFORT""*
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@&BAL ENVIRO Laborataries

KHASRA NO, 45, OPPOSTE SHREE MANAN DHAM TEMPLE,
HHH.H u:esrm PDUSTRIAL AREA, MEERUT ROAD, GHAZIABAD 201003 [U.F)
MOBILE : +91-9810317145, +91-8825028114

E-mail : glcbal_envio@editimall.com, globalenvirnechiEigmol.com

ST AR E T e i e

JEST REPORT
| IS5UED 1O : | M/S. RADICO KHAITAN LTD.
BAREILLY ROAD,
RAMPUR (U.F.).
| Sampie identification No. ¢ | SL-Z30411 /004
Tast Eepon M. t | GEL-Z2306/ 2857
| LLR Number : | TC-7 1862300000401 | F
| IZ.'-:IE Gf_ !SELJE H | &0 2023
| Moritorng Method v | GELACOP01SEL
Maritering Deseripflon ¢ | NDISE LEVEL
instrurrent Uied Far Monltaring ¢ | HODISE METER
Marvlcdng Cate | TODea023
Montored Ery | GELSTAFF
Morrtodng Location 1 MEAR 5P BOILER
montorng Duraficn L] 11L& HR Ta 1 1:26 HR i
1 2 3 4 5 & T 7 10
68.2 713 B%.5 6.3 | Ti4 661 69,4 69.5 0.5 aH. 7
MNOISE LEVEL STANDARD
MANTMLIM dB(A) 7i.4 CPCE STANDARD AS PER FACTDRIES
SOUND LEVEL (FOR DAY TIME] ACT — 1548
MINIMUM dB (A} 66.1 INDUSTRIAL AREA | 75 dB{A) 90 aB{A)
SOUND LEVEL .
AVERAGE dB{Aa) 69.2 RESIDENTIALAREA | 55 dB(A)
I VALUE
COMMERCIAL AREA 65 dBia) g
SILENCE £0OME 50 dB{A)
Remorkes; 1. Averooge Nolio Level is wal within fhe limis g2 per CPCE ond Facionss Ach = 1948
[ﬂhikvd By) ARVIND KUMAR
INTEKHAB KHAN [Technical Manager) {Authorized Signatory)

Meta . Thamesus Ustad ralar only 1o Be wsted &mpkes and applicoble parmmenss.
2. The sompias wil bo deatreyed afer 15 diya-of aempling

A, Tha repowtcannol bh isod o6 evidanas in The court of ww and carngl b weed 0 pert or Tull I Gy mEedle SIFUL BHoT pai iaklon
4 Subect o Ghaziabad Jursgicion oy,

*ESEND OF REPOAT=*
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& b GEBAL ENVIRO Laboratories
PLOT MO, 4, KHASEA MO 45, OPPOSITE SHREE MAMAN DHAM TEMPLE
BTH K.M. MILE STOME, INDUSTRIAL AREA, MEERUT ROAD GHAZIABAD -201 003 fU.R)
MIOBILE : +91-98710317145, + M -B8246028114

E-mall ; global_emvirod@redifimall.com, globalenvinscb@gmal com

b,
o

AT HAW I T LT Ll P Do ™

TEST REPORT

ISSUED T M/S. RADICO KHAITAN LTD.
BAREILLY ROAD,
RAMPUR (U.P.).
sample Cartification Mo, SL-230470 /007
Test Raport Mo, GEL-X¥A0& 2888
LR Mumbor TS-7 1842300000401 2F =
Date of hawe 1406, 2023
tariiaing Maltod SELACR-0T 3L
onitoing Description NOISE LEVEL
| Irstumant Lsed For Manitonng MNOISE METER
- Manifaing Date 10.04.2023
" Morliored By GEL STAFF
roritadng Location MHEAR BIGG ROCM
Moriforing Duration 11:32HR To 11:42HR =

4 5 b 7 8 i § 10
| 713 704 | €93 714 708 70.9 726 722 | 734 709
| . |
NMOISE LEVEL STANDARD
MAXIMUM dB{A] 73.4 CPCB STANDARD A5 PER FACTORIES
| SOUND LEVEL (FOR DAY TIME) ACT — 1548
MINEMUM 69.3 INDUSTRIAL AREA | 75 S0 dala)
[ SOUND LEVEL dBlA) o
| AVERAGE dB(A) 713 RESIDENTIAL AREA | 55 dB(A)
| VALUE RN
COMMERCIAL AREA 65 dB[A)
[ SILENCE ZONE 50 dB(A]

Romatkr 1. Averoge Moie Lewel s wel within B limity o3 par CFCR ond Fociodas Azt - 1048

{
INTEKHAB KHAN (Technical Manager)

Hote: 1 The resuits bsted reter onky 10 e el Saimpies snd sppicable pammelers.
2 Tl samplen wil be desircyad ahor 15 days of samging. .
< Trus report cRnnl B uaed 85 evidente in e cowrl of lasr and canncd e used in part or full = any mesdla waRaut prioe permission
4. Sutject o dheratan jonisdlion snly

SEYEND OF NEFORTT RS

L
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RN GKMWAL ENVIRO Laboratories

PLOT MO, 4, KEHASRA NO. 45, OPPOSITE SHREE MAMAN DHAM TEMPLE,
BTH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT BOAD GHAZIABAD 200 003 [U.F)
MOBILE : +91-9810317148, +91-B82602B114

E-mail ; giobal_enviogredifmoil.com, globalenvirslab@gmall.com

O HAMIHL 1T BT YA T

TEST REPORT
| issuUEDTO . | M/S. RADICO KHAITAN LTD.
BAREILLY ROAD,
RAMPUR [U.P.).
| Samoie identification Mo, | SL-Z30411,008 i
Test Repor No. t | CEL-E304/ 2089
ULR Mumber : | TC-7 1862300000401 3F i
Date of sue H b & O 2023
| Monitaring Memnod v | GELSOP-0L/SL
Moriloing Descriphion : | NOISE LEVEL
Irgtrurranl Uied Far Monltorng i | NDISE METER
| Moritering Date | 10DA2023
Monilorad By . | t3EL STAFF
Monitoring Locafion i | MEAR GAP BOTTLING HALL
Wenitoring Durafion | 153 HR To 1203 HR
1 F] | 4 | & 7 -] ¥ 1Q
| 7.4 71.3 124 2.8 726 749 TLE L6 1.1 7L
I
NOISE LEVEL STANDARD
MAXIMUM dBlA) 749 CPCB STANDARD A5 PER FACTORIES
SOUND LEVEL {FOR DAY TIME) - ACT-1948
i
| MINIMUM 711 INDUSTRIAL AREA 75d 90 dBiA]
dB(A BiA)
~ SOUND LEVEL s
AVERAGE | g 725 5| RESIDENTIAL AREA 55 dB{A)
VALUE
COMMERCIAL AREA | 65 dB{A)
SILENCE ZONE 50 dB(a)

Remorks: 1, Averoge Mobe Leved i well within e fmils oo per CPCE ond Fociories Act - 1548

)
INTERHAB KHAN (Technlcal Manager)

Woti 1. The resuits ksizg refier oy 1o T l8s i sBmpes and spoicabie perarneisns
I Tra sanples wil by casinyed afer 15 dayvs of samping
3 Thal reon A nso] B usie b avidencs iy the courl of law and cannct be ysed in par o full in any madia withoul prior penssios
4. Sutiec to Ghazabad Jursdiden only

=="END OF REPOAT"™>
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Member Secetmy,

LLIY Pasblanticns o '||.'|I||'|1' Moinl,

|1"|'i-r'-|i'|'|;' iy [1] PO, Mok RS |_l.1.-;p||_ =

Vil I haml ¢ TR Magar , LUCK Hl'i W - 2360 e

CLI o o Fisa . ¥ g
: :. 1.2 = Unvironment Stveinent for lhnacial year 2027.2017

Iear Kir,

T"‘.c.-usu_ findd enclosed herewith the Environement Statemen af aur Distillery unit for pe
lirancial year 2022-2023. Hope you will find the same ingorder, -

kindly scknowledge the receipy,

Tharking yon,
With regards,

For RADICO W

Devendra Singh
e Wiee President |

: 5 A
- 1. Regonal Oificer, UPPCR, |-A7 [NS-1, Avag Vikas Colony Buddhi vibar, Delhi
Road - Moradabad LLP - o

“Radlico Khaitan Limited
150 h001 = 2015 & 21060 ; 2018 Certified Company
Flasged, Office - Baredy Peed, Rompur-244801 [LF)
*Ted : EPADX KXS45) 2350001, 2330602 Fax : (0593] 2750009
Il ifice - Pet Mo, -0 Dock B-5, doben Co-op Industrial Area,
: Mattura Muod Mew Daihi- 110044
fat ¢ |81-11} ADOPSADO/AALISO0SESS, Fux - [91: 1] S1BT8041-42, 1876718 [Exgero]
=mall | infolffradicocon :
wellgite | wwwradicouhaizaneam
CiH Ko LEGB4IUEIDEFPLEO2T2TE
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FOmag y-
{5ee Rule-140)
ment for the Gaancinl year ended on J1.03.2023

PART _A- .-

Mr. K.P. Singh
[Hrector (C3)

Enviranmental Staty

Name & Address of Owperd
Decupier of the Industry operalion

OF PIWEss
i

L Industy Cotegory -
Primian
Secondary
i Production capacity — Uini 1224.6 Lakh BL Rectified Spirn
4 Year of Establishment (943, . 2
5

A, Diate of last Environme 1hal

[4.06.2022
Statement sulmiitted,

RT-1

Water & Raw material consumption :- '
i Water conmsumplion MV idav

Process & Cooling 1850 MP-2100 M/ day
Domestic 90 = 100 MY day.

Name of Product - Process Water consumntion roedpct Crurpur . fE
During the previous During the currens
Financial year e finanCial yonr

i} Molisses ENA B20 Lus/BL " 5.8 Lir/B.L

i Cirnin ENA 7.0 Lw/p. L T0LerBL

i) Malt spirit COBY LB, 517 L.

i Raw magerial consumplion: s

Mame of Baw Material MName of Producy

Consumption of Raw Marerial / U

During the previeus  during the

Finaneial Years Fiancial Year
Muslasses EMA Spirt. - 430 RGUB L, KGR
Cirain (RaceW heat!Sorghom ) ENA s 212 KGBL* 232 KQ/RA
Ml i dey Mlalt syt 205 ROV 103 kel
Drslustey may Dse Codes o e losang detals of row nuterial w

wuld violate vontmetual opligations,
Otherw e all industries bave o name e ras maierial e
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 (Parame I'- ras wrwﬂﬁ{-rl in the consent issned)

I Mol s Clumtity of Pollstants * Concettration of Percentape rif varia

PHacharped {massiday) Palliants in tine frevmi prescribernd
Discharzes {mass/ standards with
Volume) FEASONS.
(]
Ay Waner all] M.A L Mo Industrial 2fMent

Discharged. Only
Bamestic water is
Discharged

A 700 kg dekay 65 mg/nm® £ Nil
\RT =D
Hazardous YWaters

{As specified under Hazirdous WastesManagement & Ha miljng Rules, 1989}

Harardows Wastes : Total Quantity (Ke)

¥
-
1 1

Druring the pravious _ During the Current o
Financial Year Financial Year
al Frean Process 2.0 L.50
b From Pollution il Mil
Contral facilines.
PART = F,
Snlid WY
Hazardous Wastes Total Quantity (Kg) - ,_-*
During the previous During the Current
B Financial ¥ ear Financial Year R
i) From process MNil ! il
Baj From Pollution Mil |
Cantrol fecilities: '
). E_f.?mmi:g,-*rucyclcd 15MT./ Day _ 3. 501 T/ Day Tusad in bio-compostiog)
2. Sl (Cirain - spent grain) - 68829 M.T 49790 MLT
L} Disposed il il
PART-F °

Please specily the clumetenzations (n temms of composition and quantem) of b, arardous as well as
sislied woastes oo indicite dl'ﬁl“l'ﬂ.l’ practice adopted Tor both these categories of 1.". dslos,
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mpact of the pollation Contml Meazures o

; COHGET VAT ] i
on the cost of prowdisetion Al natural resenirces and canstruemly

i b

By installation Bio-Gas recovery | :
3 alls Hhio-Cia 'y hpsed E.T.P. We have become sell sufficient i 1
Lest ol preddiction increase by 25%, approximately, MECIORE

PART-H

Addmenal invesiment propasal for environmental prnleél:inn ineludingdbatement of pallution

e il ! = 1 g 4 Y E:
We have already installed all the necessary equipment’s required. We have installed two mteprated
evaparatons on our both plants (molasses & grain ) , R O plants toal R, O, Plant Capacity 2250
miiday & one muli effect evaporitor on 1o plants reject and CPU plant. Howsever, we weuld

think also 1o improve the efficiencies of these equipment.,

0

PART 1

Any other particulars m respect of environmental protection and sbatement of pollution. 1

L

A detailed study should be underiaken to study the long term impact of using treated spent wash
for agricufioral purposes. Tt may be veniied thar the wse of spemr wash in the fields do not comse
any hazardous or any deleterions impact on the ferility of soil on long terms.

| L T,

(DEVENDRA SINGH)

r. Yiee president |Process)



RADICO KHAITAN LTD,
RAMPUR
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DISTILLATION WITH MAWT] EFFECT INTEGRATED?®
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THERMO PHILISBIO-DIGESTER
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H.P.R.O. -1 PL®NT OF RADICO




H.P.R.O. 2 PL®NT OF RADICO
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PERMEATE POLISHING R. O III PLANT
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ORGANIC MANUREBU4MIXING MACHINE
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JCB SKID LOADER
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JCB MACHINE
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JCB DUMPERS
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SCREENING MACHINE




READY ORGANIC IVIANURE
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401
STRETCHING MACHINE
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S BEFEL
A
Radico
RKL / SR.VP [P}/ 1T 11.04.2022
Tao,

N{'ﬂ{cmher Sceretnry,
U.P. Pollution Contrel Board,
Sullding No TC-12V, Vibhutl Khoand ,
Gomatl Nagar , LUCKNOW - 226010

SUE.: Bank Guarantee of Rs. 11,00,000 / [ Rupces Eleven Lakh only]
against CTE specific conditlons to establish Miyawakl Forest.

Ref. : COTE no. 144438 | UPPCB/ Moradabad | UPPCBRO] / CTE/ Rampus
J 2021 dated 2671272021 .

Dear Sir,

In reference to CTE no. 14438/UPPCE/Moradabad (UPPCBROYCTERAMPURZOZI
dated 26122021 for establishing new 635 TPH Bofler in our unit Ms Radico Rnaitaz
Limited, Rampur, U.P, As per specific conditions point no. 10 and 11 12
sstablish Miyawaki Forest to use the treated effluent within the ot
premises, we are hereby submitting a bank guarantee of Rs. 11,00,000/ |
Rupees Eleven Lakh Only | with a validity up to 05.04,2023,

Kindly acknowledge the receipt.

Thanking you,
With regards,

L DICO KHAITAN LIMITED, RAMPUR

QN

e v
De'u'enirlgh A L
senior Vice President (P) - F [+
CC;-

1. Regional Officer, UPPCB, 1-A/ IN5-1, Avas Vikns Colony Buddhi vibar,
Delhi Road - Moradalad WP,

9. Chiel Environment Officer, Circle - 7, UPPCH, Building No TC-12 W,
Vibhuti Khand, Gomati Nagar , LUCKNOW - 226010

Enclosures- Banle Guarantee in original

Radico Khaitan Limited
150 9001 1 2015 & 22000 ¢ 2018 Certlfied Company

Rogd. Offjos ;| Barally FAoad, Mamyeur-2aa007 (WFR)
Ted : EFABX [0DED) 2350601, 2350602, Fex : [0588] 2350000
Head Office ; Fiot No. J=-1, Blook B-1, Mohan Co-op. [nduscrisl Aros,
tdnthura PBond, Mow Dell- 1000
Tl : [Bi-11] ADETEAD0/A44/B00/555, Fox - [E1-11] 41878841-42. 4167E71E (Exporta]
p-rminll 1 info@radiza.eoin

wnhalce ; weow radiookhaiten.com

CIN Mo, Leegd Uriesadrictafara



""" LARGE CORPORATE BRANGH
DO BUILDING, 16 Barakhamba Road, New Delhi
Tel 011-2371 9094 /8085, emall:ich8143@Epnh.co.in

Printed Serial No, 51430ILG009322

To,

Reqional Officar,

U.P, Pollution Contral Board,
Regional Office Moradabad,U.P.

Dear Sir,

Please find enclosed our letter of guarantee no. 814301LG009322 dated 11.04.2022
for an amount of Rs.11,00,000/- (Rupees Eleven lakhs only), valid till 05.0+.2023

with claim period till 05.04 2024 and Issued at the request of M/S Radico Khaitan
Limited by this office under the joint signatures of

{1} Mr. Pawan Kumar Mishra,
Designation-Managsar

(2) Mis, Navdisha
Designation- Manager

The message of the saiu letter of guarantee has been transmitted through SFMS
gateway o your bank. It is advised that In your own interest, you may verify the
genuineness of sbove letter of guarantee from your bank/ branch. Alsc, the
genuineness of guarantes form be verified from our Controlling Office, which Is
Punjab National Bank, CRMD,Zonal office,lind floor,Bhikaji cama Place, New

Delhi-140066,Email ID zodelermd@pnb.co.in lo whom a copy of this letter s baing
andorsed.

Yours faithfully,

Signature ﬁ.h -""'".-"":' .I'

" i - el
MName; Nﬂ?diﬁhﬁﬂ;ﬂﬁ' =1 L gk %= -1“',-1; ['L-
Designation: M agaﬁ

u A
LA t.. |
Dated: 11.04 2022 " % e
o e R Tt e an TorTT, 18 TEPEI- 110078 ¢ EOEE G0 Ve T, RetEcnn  h ETETIHR ¢ e e LI
R T || |||.-‘|||+.q_.l.'_---.- PO e TR DAL TR R Ch .
T T

Tebrphar @ © BIES9 77T oa], Ablraal o Wensaim s e 7t ee e S
LR e o TR

0o B Fa e ot o] B e RN i T T Gy 300 e R e sl (Rl TR Doado a0l 1k L
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[

(& E.::l [Hamami Gange & Aural Water Supply Department)
E":k/ :f} Ministry of Jal Shakti

Government of Litar Pradesh

/ﬁ%}};\ GROUN A\_@AZEH DEPARTMENT

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO :

Registration No.: 202108000304

. Name of the Owner KRISHAN PAL SINGH
V Radico Khaitan Limited, Brailley
Address of the Applicant Road, Panwaria, Rampur, Application Form Serial No. RMPRO821RIN0037
U.P.-244901
| Date of Submission 10/08/2021 | Specimen Signature
Company Name RADICO KHAITAN LIMITED Company Address Bareilly Road, Rampur, U.P. -
MOLASSES SPIRIT PLANT 244901
Location Particulars
. District Rampur | Block CHAMRAUAA (URBAN)
Plot No./Khasra No. I:RIA(I)\/FIFPI[\IJ% A TINDUSTRIAL AREA Municipality/Corporation Yes
| Ward No./Holding No. ‘ . ‘ 3
Particular of the Existing Well and Pumping Device
| ]‘)‘?etﬁ of Construction/Sinking of the 01/01/1994
Type of Well 7 Tube Well/Boring Depth of the Well (In meter) 110.00
. Purpose of well ‘ Industrial - Assembly Size(For Tube Well) -
. Strainer Position (For Tube Well) .
. Type of Pump Used Submersible . H.P. of the Pump 41.00
Operational Device A Electric Motor . Rate of Withdrawal (m3/hr.) A 100.00
. Date of Energization (In Case of Elec‘tric Pump) - 01/01/1994 A
. Maximum Allowable Rate of 100.00 - Maximum Allowable Running Hours Per 12.00
Withdrawal (m3/hr.): ’ Day: '
V Maximum Allowable Annual Extracfion of Ground Water: V V 438000

Reason for renewal of N.O.C.

™ AW F IR FrERO | S PT Government agency rules

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water at a rate not
exceeding that as shown at SI. (3j), for running hours I day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI.
(3k) and is valid subject to the observance of the conditions stated overleaf.

Conditions
¢ (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization.



t
to BIS/ IS standards) having telemetry system in the abstraction h record rate and quantum of extraction, at outlet of pumping devices
and it shall be presumed that the quantity recorded by the meter h eXrrfacted by the said user, until the contrary is proved. The rate of extraction
of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

(4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands.

(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration.

(7) n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage, this registration is liable for cancellation.

(8) The Certificate of Authorization/ NOC shall be valid for a period of three years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this
office on monthly basis.

(10) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as
follows for compliance of NOC:

* The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.

* The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometer
are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer
monitoring.

* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

(3) For the purpose of measuring and recording the quantity of grﬂn@ 8tracted, every said user shall affix digital water flow meters(conforming
as b

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 A <10 A 0 . 0 0
2 11-50 1 | 1 0
3 ‘ 50- 500 ‘ 1 ‘ 0 ‘ 1
4 ‘ > 500 ‘ 2 0 ‘ 2

* The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up
to two decimals.

* For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

» The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about
four to six hours.

* All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.

* A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

* Any other site-specific requirement regarding safety and access for measurement may be taken care off.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity
of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at least
20% over the next three years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 15 m
from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground
water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store
the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be
retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The
water from STP shall be utilized for toilet flushing, car washing, gardening etc.
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This certificate is electronically geréagad does not require digital signature
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(& E.::l [Hamami Gange & Aural Water Supply Department)
E":k/ :f} Ministry of Jal Shakti

Government of Litar Pradesh

/ﬁ%}};\ GROUN Aﬂﬁ@EH DEPARTMENT

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO :

Registration No.: 202108000274

. Name of the Owner KRISHAN PAL SINGH
V Radico Khaitan Limited, Brailley
Address of the Applicant Road, Panwaria, Rampur, Application Form Serial No. RMPRO821RIN0038
U.P.-244901
| Date of Submission 09/08/2021 | Specimen Signature
Company Name EARRICO KHAITAN LIMITED Company Address Bareilly Road, Rampur, U.P. -
IN AND MALT SPIRIT PLANT 244901
Location Particulars
. District Rampur | Block CHAMRAUAA (URBAN)
Plot No./Khasra No. I:RIA(I)\/FIFPI[\IJ% A TINDUSTRIAL AREA Municipality/Corporation Yes
| Ward No./Holding No. ‘ . ‘ N/A
Particular of the Existing Well and Pumping Device
| ]‘)‘?etﬁ of Construction/Sinking of the 01/01/1995
Type of Well 7 Tube Well/Boring Depth of the Well (In meter) 110.00
. Purpose of well ‘ Industrial - Assembly Size(For Tube Well) -
. Strainer Position (For Tube Well) .
. Type of Pump Used Submersible . H.P. of the Pump 41.00
Operational Device A Electric Motor . Rate of Withdrawal (m3/hr.) A 100.00
. Date of Energization (In Case of Elecltric Pump) - 01/01/1995 A
. Maximum Allowable Rate of 100.00 - Maximum Allowable Running Hours Per 12.00
Withdrawal (m3/hr.): ’ Day: '
V Maximum Allowable Annual Extracfion of Ground Water: V V 438000

Reason for renewal of N.O.C.

@ N3, F TS BT HROT AS PER GOVERNMENT RULES

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water at a rate not
exceeding that as shown at SI. (3j), for running hours I day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI.
(3k) and is valid subject to the observance of the conditions stated overleaf.

Conditions
¢ (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization.



to BIS/ IS standards) having telemetry system in the abstraction wlflich record rate and quantum of extraction, at outlet of pumping devices
and it shall be presumed that the quantity recorded by the meter h extfacted by the said user, until the contrary is proved. The rate of extraction
of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

(4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands.

(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration.

(7) n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage, this registration is liable for cancellation.

(8) The Certificate of Authorization/ NOC shall be valid for a period of three years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this
office on monthly basis.

(10) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as
follows for compliance of NOC:

* The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.

* The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometer
are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer
monitoring.

* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

(3) For the purpose of measuring and recording the quantity of gr nd}at xtracted, every said user shall affix digital water flow metersgnforming
4“1 )
a$ be

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 A <10 A 0 . 0 0
2 11-50 1 | 1 0
3 ‘ 50- 500 ‘ 1 ‘ 0 ‘ 1
4 ‘ > 500 ‘ 2 0 ‘ 2

* The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up
to two decimals.

* For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

» The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about
four to six hours.

* All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.

* A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

* Any other site-specific requirement regarding safety and access for measurement may be taken care off.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity
of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at least
20% over the next three years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 15 m
from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground
water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store
the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be
retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The
water from STP shall be utilized for toilet flushing, car washing, gardening etc.
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/ﬁ%}}% GROUN A\JA'%EH DEPARTMENT

I“:'.I dim I.": e :'- Fi'.i il 'r'll'.! # adliag I.l !" narimeant)
MiniEtry of Jal Shakt
Governmant of Uitar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO :

Registration No.: 202108000378

. Name of the Owner
Address of the Applicant
| Date of Submission
Company Name
| Location Particulars
. District
Plot No./Khasra No.

Ward No./Holding No.

KRISHAN PAL SINGH

Radico Khaitan Limited, Brailley
Road, Panwaria, Rampur,
U.P.-244901

12/08/2021

RADICO KHAITAN LIMITED
BOTTLING PLANT

Rampur

PLOT NO A 1 INDUSTRIAL AREA
RAMPUR

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the

Well
Type of Well

Purpose of well

01/01/2005

Tube Well/Boring

Industrial

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m3/hr.):

100.00

Maximum Allowable Annual Extraction of Ground Water:

Reason for renewal of N.O.C.

.30 . & T w0 B FRUT

Against Case

Application Form Serial No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump

Rate of Withdrawal (m3/hr.)

01/01/2005

Maximum Allowable Running Hours Per

Day:

AS PER GOVERNMENT AGENCY RULES

101

RMPRO821RIN0039

Bareilly Road, Rampur, U.P. -

244901

CHAMRAUAA (URBAN)

Yes

90.00

41.00

100.00

12.00

438000

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water at a rate not
exceeding that as shown at SI. (3j), for running hours I day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI.
(3k) and is valid subject to the observance of the conditions stated overleaf.

Conditions

¢ (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization.



to BIS/ IS standards) having telemetry system in the abstraction h record rate and quantum of extraction, at outlet of pumping devices
and it shall be presumed that the quantity recorded by the meter h extracted by the said user, until the contrary is proved. The rate of extraction
of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

(4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands.

(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration.

(7) n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage, this registration is liable for cancellation.

(8) The Certificate of Authorization/ NOC shall be valid for a period of three years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this
office on monthly basis.

(10) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as
follows for compliance of NOC:

* The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.

* The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometer
are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer
monitoring.

* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

(3) For the purpose of measuring and recording the quantity of gr nd}ate xtracted, every said user shall affix digital water flow metersémforming
4“1 )
a$ be

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 A <10 A 0 . 0 0
2 11-50 1 | 1 0
3 ‘ 50- 500 ‘ 1 ‘ 0 ‘ 1
4 ‘ > 500 ‘ 2 0 ‘ 2

* The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up
to two decimals.

* For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

» The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about
four to six hours.

* All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.

* A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

* Any other site-specific requirement regarding safety and access for measurement may be taken care off.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity
of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce their ground water use by at least
20% over the next three years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 15 m
from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground
water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store
the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be
retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The
water from STP shall be utilized for toilet flushing, car washing, gardening etc.
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Radico

REL/ SR VP(P)/206
21.06. 3022

To,

Regional Officar
UPPCB, 1A/ INS.1,

Avas Vikas Calony, Buddhi Vihar,
Delhi Road, Moradabad, U.p,

SUE: Hazardous waste consent ca
. mpliance — A
Panwaria , Bareilly Road R U-F_-zme : nrual return form 1V - Radico Khaltan Limitad,

[=ar &ir,

waste consent 173 / UPPCE / Moradabad (UPPCEBRO) / MM /
of M/s Radico Khaitan Ltd, Rampur, U.P, -244801, We are hereky
hazardous waste consent — annual return form v under cover of

This is in refarence to hazardoys
RAPPUR / 2017 dated 0d,04. 2018
humbly submitting compliance of
this letter,

Kindly acknowledge the receipt.
Thanling vou,

With regards,

For RADICO KHAITAN LIMITED, RAMPUR

R
S
Devendra Singh

Senior Vice President (P)

Encls- As Abowe

k.

CC: Member Secretary
Lucknow - 226010

Radico Khaitan Limited
IS0 2001 : 2015 & 22000 : 2005 Certified Company

Fagd. Office : Barailly foad, Rempur-244801 [uP]
Tl : EPABX [DB85] 2350601, 23506802 Fax ; [0585) 2350008

Head Office : Plot No. J-1, Block B-1, Mahsn Co-op. Industrial Ares,

Mathura Roag, Mew Delni- 110044
Tal [31-11] 40875400/444/500/555, Fax : [51-11] 49678841-42, A1E7E718 [Exports!
g-mzll : info@redizocoin
website | wwwradicokhaitan.com
CiN No L2E941UP1983PLCO2T27H

C@E‘\‘L c ﬂ%&

{.#, Pallution Control Board , TC-12V , Vibhuti Khand , Gomati Nagar ,

g

s
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[See ruies 6(5), 13(8), 16(6) and 20(2))
FORMFORFILING ANNUAL RETURNS

[Ta be submi
mitted to State Pollution Contral Board by 30th day of June of every year

forthe precoding period April to March]

Name and address of facilii- :
Ritoour L F"--E-HEI;': facility: Radico Khaitan Limited, Panwaria , Bareilly Road |
Authorization No. g -
-and 0 .
RAMPUR / 2017 datad ﬂ%ﬂfﬁsﬂsi? 178/ UPPCE ! Moradabad (UPPCBRO) f HWM '

N
 Rafiheauthorized personandfulladdresswithtelephone, faxnumberande-mai:

Mr Krishan Pal Singh, Radica Khaitan Limited, Panwaria , Bareilly Road , Rampur
009 '

LLP -244301, Phone:- 0595 -2350601, 02, fax:- 0585.235
i

Production during the year (product wise), wherever applicable; - Used Mobile 0 - il

Part A. Tobefilled by hazardous waste generators
Tatalquantity of waste generated category wise:- Used Mobil Gil — Nil.
Quantity dispatehad: - Nil
(ll to disposalfacility
(i} to recycler-processorsorpre-processor

(i) others
Quantity utilized in-house, if any- Nil
Quantity instorage at the end of the year— Nil

Part B. To be filled by Treatmant, storage and disposal facility operators
Tatal quantity received — N.A,
Guantity in stock at the beginning of the year - N.A,

Cluantity treated — N.A.
Quantity disposedinlandfills as such and aftertreatment— N.A,

Quantity incinerated (ifapplicable) - N.A.
Quantity processed otherthan specified abave - N.A,

Quantity in storage atthe end of the year- N.A,
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| 418

Fart C. To be filled by recyclers or co-processors or other users
Quantity of waste received during the year— N.A,
(i) domeastic sources N.A,
lit imparted (fapplicable) N_A.
Quantity in stock at the beginning of the year— N.A.
Quantity recycled or co-processed or used — MN.A.
Quantity of products dispatched {where as applicable}— M.A,

q

Quantity ofwaste generated - N.A.
Quantity of waste disposed - N.A
Quantity re-exported (whereas applicable)- ML A

Quantity In storage at the end of the year- N.A.

Date. 22.06.2022

Place. Rampur.




-

419 (e i)

a8

RKL/ SR vpp)/g
03.04.2022

To,
Reglomal Cifficey

UPPCE, 1-af 5.1,
AVas Vikps Colony, Buddhi Vihar,

Delhl Rosd, Movadabad, LU.p.

Erven Belaw:-
1. 4810 Ltrs for the period of 2020, 2021 - 2022

The is for your kind submission please,

Thanking You ,

Yowrs

Far @ to Khaitan Lid, Rampur

Encls- As Abave

CC: Member Secretary |, U.P, Pollution Control Board , TC-12V, Vibhuti Khand

226010

Radico Khaitan Limited
IS0 5001 : 20015 & 22000 ; 2005 Certified Company
Rega Offsce - Bareilly Road, Rampur-244801 (UP]
Tel. : EPABY [0585) 2350801, 2350802, Eax - [0585) 2350009
Head Office : Plot Mo, J-1, Block B-1, Mekan Co-ap. Induetrisl Area,
Mathura Aoad, New Deihi- 110044
Tel : (87-11) 4087540004 44/S00/555, Fax : [91-11) AIETHES1-42, 216767 [Exports]
e-mail | infolredieo coin
wabgite | www radicok haiten cam
CiMd Mo LEBEEAT P 1883PLCO2 7278

« Gomatinagar , Lucknow -
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UTTAR I’RADE-S]AIZZHHH CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomtl Nagar, Lucknow-226010

Mhone:0511-272082R8, 1720831, Faxt0522-2720764, Emall: Info@uppch.com, Webslie: www.uppch.com

CONSENT ORDER
Dated : 17/12/2020

gnirﬂml'_l-}fETﬂIwntu |
I

?rRl:I‘ No. =
A1 Z2THUPTC B MusaiTarMNa
HSHAMLILZ0Z0
To,
shri PANKAJ JAIN

M/s GULSHAN CHEMICAL INDUSTRIES
MUZAFFARMNAGAR ROAD SHAMLI UP 247776,8HAMLI 247776

SHAMLI
Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
5, GULSHAN CHEMICAL INDUSTRIES

Suly :
y (as amended) for discharge of effluent to
Reference Application No 110190603 Dated :17/12/2020
L. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s, GULSHAN CHEMICAL
is hereby authorized by the board for discharge of their industrial effluent generated
ugh septic
frence tuﬁ.eir

INDUST.
through ETP for irrigation/river through drain and disposal of domestic effluent thro
tant’soak pit subject to general and special conditions mentioned in the annexure in re
foresaid application ,

This consent is valid for the period from 01/01/2021 to 31/07/2023

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
owers to reconsider/amend any or all conditions under section 27(2) of the

s
reserves its right and
Water (Previntion and Controt of Pollution) Act, 1974 as amended .
This consent is being issued with the permission of competent authority .

)
For and on behalf of U.P, Pollution Control Board
Regional Officer

UPPCB, Muzaffarnagar
nclosed : As aboye
condition of consent): |
:ﬂp}' to: }
Regional Officer

UPPCB, Muzafr, arnagar
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i St wLLUTION 1 L BOARD, LUCKNOW
ta {7
pexare 10 Longent jssued tg M/s.GULSHA IEMICAL INDUSTRIES vide
{:ﬂlﬁ:ru COirder HEI, _I{]Igﬂﬁﬂsf WHtEr Drated - | bl lﬂ:ﬂlﬂ

CONDITIONS OF CONSENT

I This consent is valid § :
I Di1I I‘f’ﬂ‘ﬁ L“}Lir;rﬁ.ﬂl‘ipmvml production capacity of Refined Oil 10 KL/Day, By-

::Educt : Dieze
r ATy of maximum daily effluent discharge should not be more than the following

5 - EMuont Discharge Details
No Kind of Effulant Maximum dally | Treatment facility and

- discharge Kl /day discharge point
Domestic 0.7 Septle Tank

I Armangement should be made for collection of water used in process and dom tic efflue: t
separately in cl osed water supply system. The treated domestic and industrial :mum:?f di_'scha;g:d
outside the premises, if meets at the end of final discharge point, arrangement should be made for

ple. Except the effluent informed in the

measurement of effluent and for collecting its sam
r effluent should enter in the said arrangements for collection of

v application for consent no othe
efifuent. It should also be ensured that domestic effluent should not be discharged in storm water

drain .
4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with

the fnl]!u“-'ing_nnnns dated treated effluent .
|

f Domestic Effulant
Parameter ggﬂ.a_rd___h

L S.No
4(b). The industrial effluent should be tredted in treatment plant so that the treated effluent should be in
conformity with the following porms. .
Indusirial Effulant |
S.No Parameter Standard
1 Quantity of Discharge 0.0 |
effluent and the effluent generated fron

3. Efiluent generated in all the processes, bleed water, cooling efflu : :
washing of floor and equipments etc should be treated before its disposal with treated industriz

effluent so that it should be according to the norms prescribed under The Environment (Protectior
j Act, 1986 or otherwise mandatory .
), The other pollutant for which norms have not been prescribed, the same should not be more than t
norms prescribed for the water used in manufacturing process of the industry .
The method for collecting industrial and domestic effluent and its analysis should be as per le;
Indian standards and its subsequent amendments/standards prescribed under The Environm

(Protection) Act, 1986.

- The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) :
disposed of on one disposal point. This commeon effluent disEnsai point should have arrangement
flow meter/V Notch for measuring effluent and its log book be maintained .
The Unit will file the renewal application at least 2 mpnths prior to the expiry of this Order.

| Specific Conditions: J SINGH {etatysigned
ANKI '15;1?;1114“4':1-_:15?



112

II' Unit should not dige ) . UAEZA:“
harge nn kind of ind nt. This consent is valid for only domestic

g‘ﬁ:‘;’t’ﬁﬁuﬁmd :I:J:{IE \}fnlr:.r shall be recyeleq,
mply the Provisions of Water gl‘rm'mtlun and Control of Pollution) Act 1974 as
86, and direction issued by Hon'ble Mational Green

ﬁbbmd' New Delhi,
. Industry
$hall ensure adequato plantation and green belt within its premises.
ns & when require in compliance of any change in

4, The boargd have ri -
. right to modify an dit
enviro it ¥ condition
nmental guide lines and Hon'ble courts orders passed time to time,
Management Rules as notified by MoEf&CC i.e. Plastic

3. Industry shal] comply with vori
ey, ¥ with vorious Wasle
e Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
an Tml!ﬂ!‘:hqundnqr} Rules, 2016, E-waste (Management) Rules, 2016,

::":J'rr astes (Management and

ﬁ"q’fﬁﬂ“:;'““ and Demolition Wasle Management Rules, 2016

atnroval beties o aud ouly B products and quantity mentioned above. Industry shall obtain prior
) S : ; ; a1

which cousent wuu;:t I.'IE: dcin;‘:d :r;lizsfmn in product/process/discharpe/plant machinery failing

7. Industry shall abide by directions %‘kﬂn by Hon'ble Supreme Court, High Court, National Green

Tnbunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection

and safeguard of environment from time to time, L% _

& Prior to abstraction of water, industry shall obtain a No Objection Certificate from Central Ground

Water Authority for abstraction of ground water, 1.
9. Armangements of rainwater harvesting shall be provided and maintained.
10. The industry must be submit the balance consent fee, if fee slab changes as per balance sheet in
subsequent years. P A

[1. In case of violation of above mentioned conditions or received any public complaint and found

correct, the consent shall be withdrawn.

| with the permission of competent authority .
For and on behalf of U.P., Pollution Control Board

Sbinpaidir Regional Office

ANKIT 1576453 JPPCB, Muzaffarnaga
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425

UTTAR PRADESIH POLLUTION CONTROL BOARD
Bullding. No TC-12V Vibhutt Khand, Gomtl Nagar, Lucknow-226010
I'I'mm-rﬂ.'i:.:-r.l'lﬂﬂ:lt,:'.rzl'm:l-:l, Fax:0512-2720764, Emall; Info@uppeh.com, Webalte: www.uppeh.com

CONSENT ORDER
Dated : 17/12/2020

.'-'-'_‘_'_'_

Rref No. -
(11251 mFFEﬂml;lumfr-anun HLANYCTOMIr/SITAMLI 2020

To. i
Shii PANKAL JAIN

M/s GULSHAN CHEMICAL INDUSTRIES
MUZAFFARNAGAR ROAD SHAMLI UP 247776,8SHAMLL247776

SHAMLI
Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

G.lb -
to M/s. GULSHAN CHEMICAL INDUSTRIES
Dated : 17/12/2020

teference Application No. 10120622
With reference to the application for consent for emission of air pollutants from the plant of M/s

GULSHAN CHEMICAL INDUSTRIES. under Air Act 1981, It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 01/01/2021 to 31/07/2023 .
Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Boar
(6) of th

reserves its right and powers to reconsider/amend any or all conditions under section 21
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Bos
SINGH }oictisty signed
Regional Offi

0200217

ANKITV s
PRSI UPPCB, Muzaffarnag

5ed : As ahove
lition of consent):

|
J

UPPCB, Mll.taffnmagm

1o
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QLZMAL ENVIRO Laboratories

PLOT MO. 4, KHASRA NO. 45, OPPOSIE SHREE MANAN DHAM TEMPLE,
8TH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD GHAZIARAD -201003 [U.F)
MIOBILE | +71-98T1031 71485, +91-8826028114
E-mail : giobeal_envic@medifmoil.com, gliobalenyirola@gmall,com

TEST REPORT .
. RAMPUR {U.F.].
Somple ldentfication Na., GW-23041 1/003 s i
Test- Rapor Mo GEL-2306! 2673
ULR Numibsr TC-T H84230000040 ] 7F
Cera-otlssg 1606, 2083
| lasting Localian PERMAMENT FACILITY

| Samaing Method
lyvow of Somphe

;| GROUND WATER

Sample Callection Bate 11D 2023 |
| sample Callestad By | PARTY |
| Bomple Guantiby 1 | 20 LTR & 500 ML

tample Dascription i | LD

L armpling Lacafion 1| FROM BOREWELL NO - 01

Date of Sampla Receipt 11.06.3033 '

Enreie Condilion SEALED ]

Anahait Duraban 12.08.2033 To 146,08.23023 |

ANALYSIS RESULT
noleptic & Physical PARAMETER
ﬂﬂﬂlﬂﬂ_ﬁ WATER STANDARDS/LIMIT
5. NO. | PARAMETER UNIT PROTOCOL RESULT {is: 10500:2002)
| ACCEPTADLE LIMIT | PERMISSIBLE LIMIT

1 | Gateur HZN 153025 (Pan 4); 2021 <5 5 |max.) 15 i)

2 | UOsour — 153025 {Part 51: 2015 | Agreeable Agrepable Mo relaxation |

3 pH ans IB:EI{:ﬁEIl}I: ety 6.5-8.5 | HNorelaxstion

4 Turhidity NTU ﬁﬁmsli:';:; s < 1{max.} 5{masw.)

5 | Totsl Dissolved 5olids (TDS) | mgt | 153025 (Part 16): 2023 411 500 {max.) 2000 {max )

General PARAMETER
DRINKING WATER STANDARDS/LIMIT
5. NO. | PARAMETER UNIT PROTOCOL RESULT {15:10500: 2012} |
ACCEPTABLE LIMIT | PERMISSIBLE LIMIT
15 3025 {Part 40): 1951 Jan ’
& Calsium mg/L (A& 2019] 75max. 200{man.]
. 15 3025 (Part 32):1983 6.4

7 | chioride meL pohrs 250{max.| 1000{rrias |

B Higride [F | migfL ) mué?{:;ﬂ}:ﬂ Rl 1.0 {max.) 1.5 {mai. |

g | Meskiubl, Free ChlorinedRFC) | man | 153025 (Part 26):2021 | N 0.2 {min.) 1.0{min.|

10 Magnesium [Mg) mgfL e JNEFHE:;:;’E:I:IH“ 149 30 max.) 100 rmax. |

N.D. - Not Detected,

NOTE: Approx 2.5 Br of sample received, name, address, location and sample description mentioned above |5 s

Ry,
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A DBAL ENVIRO Laboratories

PLOT NO. 4, KHASRA NO. 45, OPPOSITE SHREE MANAN DHAM TEMPLE,
BTH ML MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIARAD: 201003 (U #]
BADBILE : +91-98103177145, +91-882502811&

E-mai : giobd_enviro@redifmall.com, glebalenvirsioo@gmal.com

SR SRR TTH kel EasifAThmEs1

Test Report No.: GEL-230¢/28%93
l!..IJ.FI Numhell_:'r:__’.f:-ﬂﬂﬁi'ﬂﬂm:immﬁ

Organoleptic & Physical PARAMETER

_ DRINKING WATER STANDARDS/LINIT
5.NO.  PARAMETER UNIT PROTOCOL RESULT {I5: 10500:2012)
ACCEPTABLE LIMIT | PERMISSIBLE LIMIT |
| Part 24): SEC 18.7 .
11 | Sulphate (50 mgn, | 505 ;';5';: ' 200 {max. ) 400 [max.}
‘ ) 5 3025 Part 21:2009 | .
. 124 200 {rmace BOO (max. |
].i Total Hardness rn.p"l_ 1RA:2018) | {rma}
Residue in Water (Heavy Metal)
| DRINKING WATER STANDARDS/LIMIT
| 5. NO. PARAMETER uNIT | PROTOCOL RESUILT [15:10500:2012)
ACCEPTABLE LIMIT | PERMISSIELE LINIT
15 3025 (Part 53):2003 TRt
13 | Iron (Fal mg/L (RA:2013) 0.16 1.0 e o

i

KOTE Appiox 2.5 1 af arnole receved, narme, adoess, locaflon ond somple decrpfion mentloned above Epm'l'll:ledbanw

I ¥
{Checked B ¥ :

INTEKHAS RHAN [Technical Manoger)

Y,
r
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QLZWBAL ENVIRO Laboratories

POT MO, 4, KHASRA NO. 45, OPPOSITE SHREE MANAM DHAM TEMPLE,
BTH KM MILE STONE, INDUSTRIAL AREA, MEERLT ROAD, GHAZIABAD -201003 (U7
MOBLE : +91-P8103177145, +91-88256028116

E-mail | globol_envicd@nediffimall.com, giobabkemsnabong gl com

A =R TT LT EweiakiEiie 1

Test Report No.: GEL-Z304/7873
ULR Number : TC-7 1842300000401 7F

Bacteriological PARAMETER

£ Mo, | Parameter Unit Pratacol Result REQUIREMENTS
- (15: 10500:2012) (RA 201E)
& i5-15185: 2018 Shall not ba detectable (n 100ml
._1 Eocall Perl0Cmi (RA 2021) Absent sample
. " 15151852016 Shall not be detectable in 100m!
3 ota] Caliform Parl0oml (RA 2021 Absent e

craslll S -
HOTE Appos 2.5 17 ol iompk mceved, name, addreis, iscafion and sormple descripfion mentionad above & provided by porty.

e
s

o

(Checked E',r]-.-.--ﬂ' ALY MONICA SINGH
TAMU CHALUDHARY [Microblologlst)

Miofn: 1 T pesus bsted e Gy 53 e iesied semples and apolicable pararmeten
7 Thae samples wil be dastroyed afer 15 days of sampling
3 Thia repor] cansed be used @b Avidencs in the coor of [aw and canncd D used in parl o full in any media withaul pricr pormissios
4, Subjed o Gnasebed Jurtsdtion only,
“+1END OF REFORT®=*
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G ZWAL ENVIRO Laboratories

PLOT NO., 4, KHASRA NO. 45, OPPOSITE SHREE MANAN DHAM TEMPLE,
8TH K.M. MILE STONE, INDUSTRIAL AREA, MEERLT ROAD GHAZIARAD 201003 (U.¥)

MOBEE : +91-9810317145, +91-0826028114

E-mall ; gickal l.com, globalenviniobEgmol com
Fiw AT 70 LY Feef naais
| ISSUED T .| M/5. RADICO KHAITAN LTD.
a8 = BAREILLY ROAD,
Ko oo RAMPUR [W.F.).
| Sompile idenificolion Mo, v | GW-EZ30611/004
Tagt RGpor Mo, : | GEL-23040 2074
JLR NumbDer | TC-T 1862300000401 5F =
| Bgle oflsie | & | 16063005 |
| Testing Localion : | PERMAMNENT FACILITY .
| Somping Msthed L= [
lyom of Somple ;| GROUND WATER
| Sample Collecian Date i 11.06.2023
Samole Collecled by + | PARTY
Sarmple Goaniity i | 2.0 R + 500 kAL 1
_narmgds Descriplion - LI |
_Samolng Locoiflon : | FROM BOREWELL MO - 03 i
Ciste of Sample Raceipt 2 |06, 103 3 |
 “ampis Condition = { SEALED |
|_Anahais Duralian 1| 12062023 To |é. 063 |
AMALYSIS RESULT
i i oleptic & Physical PARAMETER - .
DRIMNKING WATER STANDARDS/LIMIT
5. ND. | PARAMETER UNIT PROTOCOL RESULT [15: 10500:2012)
ACCEPTABLE LIMIT | PERMISSIBLE LIBMIT
y | Colour HIN F3025(Rart 4): 2021 <3 5 [max.} 15 {man.) '
3 | Odour — K:3025 (Part S 2018 | Agreeable Agreeable N relawation ‘
15:3025 (Fart 11): 114
3 | pH — [RA 2022) B65-8.5 Wo relaxation |
| = I5:3005 {Part 10): 1984 =] .
4 | Turhidity NTU (1A 2023) 1.} S{rmax.]
5 | Totsl Dissolved Sollds (TDS) | mg/l | 55:3005 (past 16) 2003 394 500 {ma.) 2000 {max,|
General PARAMETER
DRIMNEING WATER STANDARDS/LIMIT
5 WNO. | PANAMETER UMIT FROTOCOL RESULT (15:10500: 2002) |
ACCEPTABLE LIMIT | PERMISSIBLE LIMIT
. 1% 3025 [Part 40): 1991 7.6 [
B Lalcium I i/l 1R, 2015) Talrman. ) 200K max. |
I5 3025 [Part 32):1988 52.4
7 Chiloride m/L (s 2015) 250{man.} 1000 max )
. B 0,11
| Flupride [F ) mg/L Lk 1!"?#1 o) SEC 1.0 {max.} 1.5 {max.|
o 3:2022
g | Residual, Free Chlorine(RFC) | mgnt | 15 3025 (Part 26): 2021 N.D. 0.2 {min.) 1.0min.)
: IS 3025 {Part 46):1994 155 "
1o Magnesium (Rg) mg/L (R4 2019) A0 x| 100{rmax. |

HLD, = Next Detected,
NOTE: Approx 1.5 i of sarmple received, name, address, location and sarmple description mentboned abmtfls@:_{ by party

G

INTEKHAS KHAN (Technical Manager)
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Test Report No.: GGEL-FI06A 2354

ULR Mumber : TC-71 852300000401 8F
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GAIBAL ENVIRO Laboratories

PLOT NO. 4, KHASRA MO, 45, OPPOSITE SHREE MAMNAN DRHAM TEMPLE,
8TH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIABAD 201003 (U.F)
MOBLE © +91-9810317145, +91-0824028114
E-mall : global erviro@nedifimail.com, globalamdrohabi@gmall com

Organcleptic & Physical PARAMETER
=" I I DRINKING WATER STANDARDS/LIMIT
5. NO.  PARAMETER UNIT PROTOCOL RESULT (15: 10500:2012)

ACCEPTABLE LIMIT | PEAMISSBLE LIMIT |

11 | Sulphate (S0 i | = ;:f:u';i‘" — 13.2 200 (max.] 400 [ma.]
: 5 3025 Part 21:2000 '

| 138 060 [rmand. B0 [max. )y
12 | Tatsl Hardness ma/L IRAZ019) ; [max.} |

Residue In Water (Heavy Metal)

DRINKING WATER STANDARDS/LINIT

5. NO. | PARAMETER | LNIT PROTOCOL RESULT [15:10500:2012) |
| ACCERTABLE LIMIT | PERMISSIBELE LIHITT
I5 3025 [Part 53):2003 - | -
.18 L.Cimax, Mo Relzgation
13 . Iren [Fe) mg/L {RA:2013) (4] i

ROTE Appa 2.5 0 af samphs received. nome, aodness; locotion and sompie descrplicn menfloned above i praviced by pary

IHNTEKHADB KHAN [Technlcal Manager)
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A GLDPBAL ENVIRO Labdratories

PLOT MO, 4, WHASREA WO, 456, OPPOSTE SHREE MAMAN DHAM TEMPLE,
BTH KM, MILE STONE, INDUSTRIAL AREA, MEERUT ROAD GHAZIABAD 201003 [U.F)

MORBILE : +F1-281031 7745, +91-8826028116
E-mal ; global_enviro@rediffmall.oom, globalenvimtam@gmal.com

SN MARCE TTH LA PNV MR

Test Report No.: GEL-2304/2804
ULR Number: TC-718423000004018F

Bacteriological PARAMETER

5. No. | Parameter Unit Protocal Result REQUIREMENTS '
| i — {.l?i!_m?ﬂﬂjﬁ_ﬂﬂfﬂ. —
| 15:15885:2016 Shafl not be detectable in 100m
| 1 E.gali Perl00mi Abcant
| " {RA 2021) samgle
I5:15185: 7016 Shad| not bie detectable in 100m|
i Tatal Colifar 100l Abzant
il gt (RA 3021 sample

HOTE: Appras 2.5 Hr ot romple received, name, addness. locaion ond sample description menfored above & providesd by party.

. Tm

(Checked By) | MONICA SINGH
TANU CHAUDHARY [Microbiclogist) [Mh-ﬂhd Signatory)

Hote: | Tre rEGUI VSR M Nl 10 The eaked aamples and seplcatle pacemetens

£ Tra sampses wil ba deatroyed sher 15 cays of

TriB PG CANVIGE B Uaid i BVIGRNGE I 1 COur Ol law BNd CANNG D usad i part Or AIB in 87 Meca WIYOLE pROT DOITESSKCn
Sumyedr bo Chakisba? b fadistan ek

B By
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@IBAL ENVIRO Laboratories

PLOT NO. 4, KHASRA NO. 45, OPPOSHE SHREE MANAN DHAM TEMPLE,
BTH K., MILE STONE, NDUSTRIAL AREA, MEERUT ROAD GHAZMAAD -201003 [U.F)

MOBILE | +F1-PE10317145, +91-BA260281 14
E-mail : global_enviie@redifmail.com, ghobalenvirslab@gmail com

TEST REPORT

BAREILLY ROAD,
RAMPUR (U.F.).
Sampie dsntilicofion HNo GW-230641 17005
el Reporl o, GEL-2306/2575
ULR Murmibeas TS-7 1842 3000004017F
| Date of e 16.06.2023 =
| Mesting Location i | PERMANERNT FACILITY
Sampling Method -
lepe of Sarnpba GROUND WATER
Sompls Cofaclion Date 11063023
| Somple Cofacted by PARTY
[ Somple Cuantily 2.OLTR + E00 ML
Sompie Description LIGHIID
impdng Location FROM BOREWELL NO - 03
| Dote of Sample Receipt 1 [ 11.042023
ompie Conaition + | SEALED
&nalyss Durtion : | 12.06.2023 To 16.06.2023
ANALYSIS RESULT
Organoleptic & Physical PARAMETER
DRIMKING WATER STANDARDS/LINIT
E NO. | PARAMETER UNIT PROTOCOL RESULT jI5: 10500:2012]
ACCEPTABLE LIMIT | PERMISSIBLE LIMIT
1 Coloui HEN I5: 3025 Part 4): 2021 =3 5 {max.) 15 [rram.|
z | Odaur 1 153025 {Part 5): 2008 | Agreesble Agrecable No relasation
|5:3025 (Part 11} 1.26
3 H - |
P (R 2022 6.5-8.5 Mo relaxation
£5:3005 |Part 10): 1984 <1 I3
d-_ Turbidity WTU (RA 2022) L) §[ma.)
§ | TotalDissalved Solids (TDS} | mpf | 1s:3005 (Part 16): 2023 383 500 (max.] 2000 {ma |
General PARAMETER
DRINKING WATER STANDARDS/LIMIT
S MO, | PARAMETER UNIT PROTOCOL RESULT {15:10500; 2012]
' ACCEPTABLE LIMIT | PERMISSIBLE LIMIT
2 - i
& Calcium mEll amsuizi;:;?:l i 24.4 T5{ rma. | 2000max,)
? | Chlorice T 3"“::';:?;1:?“"“ e 250N man.) 1000(Friae§
: 15 3025 (Part 60); SE !
8 | Fluaride [F ) mgll (Part 60} SEC |  0.13 1.0 {max.) 1.5 {maw.)
, — 3:2022
g Neudual, Free n‘llﬂr“‘lﬂﬁf::l ﬂ'lﬂ.ﬂ.. 15 3025 (Part ZE]: 01 M. D, 0.2 :ITIlI'I.] 1.0(rmin.]
10 Magneslum [Mg] mg/fL EHE?PE::;:FM s 30[max. } 100 .

H.D. - Mot Detected,

NOTE: Apprax 2.5 Itr of sample received, name, address, location and sample description mentioned ME
i

INTEKHAB KHAN [Technical Monoger)

I ! .parrl,.'.
.-"4"'-
Sr}__m_mn
d Signatory)
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A IMAL ENVIRO Laboratories

PLOT MO, 4, KHASRA NO. 45, OPPOSMTE SHREE MANAN DHAM TEMPLE,
BTH KM, MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIABAD -201003 (LA
MOBILE . +91-9810317145, +91-B825028116

£-mai : global_enviro@redifmail.com, glabalenvirolabgigmal com

ANl el P Lavl® § e casre T'C.-?iﬂﬁ

Test Report No.: GEL-2304/28%5
LILE Number : TC-71BAZ300000401 9F

Organoleptic & Physical PARAMETER

DRINKING WATER STANDARDS/LIMIT
5 NQ. | PARAMETER UMIT PFROTOCOL RESULT {1S: 10500:2012)

ACCEPTABLE LIMIT | PERMISSIBLE UIMIT |

11 | Sulghate [SOu ngh | B {;‘;:”:m 38 200 {max ) 400 {max.)
13 . T|:_|u| kardress mg/L o EI‘:EEJ‘?;I}:EDM 112 200 {pnzx.) j a00 {max.)
- Residue in Water (Heavy Metal)

DRINKING WATER STANDARDS/LIMIT
5 NO. | PARAMETER LIMIT PROTOCOL RESULT (15:10500:20132)

ACCEPTABLE LIMIT | PERMISSIBLE LIRIT

e 15 3025 (Part 5322003
13 | lran (Fe) migfL 151'1'0“!: 2.15 1.0(max. ) Mo Relazation

HOTE: Apporoe 2.5 i ol somiple ecelved, nomae, oddress, locolion and sample description mentoned obove B provided by porty

4
=

L= ARVIND KUMAR
INTEKHABE KHAN (Technical Manoger) {Autharized Signotery)
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O ABAL ENVIRO Laboratories
PLOT MO 4, KHASRA NO, 45, OPPOSITE SHREE MAMAN DHAM TEMPLE,
BTH KM, MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIARAD -201003 {U.F)
BAOBILE : +91-PE108]1 7148, +9]1-8260281 14
E-mai : global_emvirc@redifimail.oom, globalenvirsiao@gmal.com
S =R T Lind Enviissumes ]
Test Report No.: GEL-230&/2895 -
ULR Number TC-7I8623300004019F
Bacteriological PARAMETER
S No. | Parameter Linit Protaecal Riesult REQUIREMENTS
) (IS: 10500:2012] (RA 2018)
151852016 Shall not be detectable in 200m|
- s (ha 201 hEaes sample
X T ; I5:15185: 2016 Shall not ba detactabla in 100m|
1 Total Califarm ParllOml [RA 2021} Absent sl

WOTE: Appros 25 v of sompie receved, name. ddress locahon ond iample descipion manfioned above i provided by party

T l.
(Checked By) | O MONICA SINGH
TANU CHAUDHARY (Microbiologist) {Authorized Signatory]

Halw: 1 The reeuii listed seler ondy bo ihe tesied sarrples and applicabis pammeiaT.
2 Tre senpes will be destrowed afer 15 deys of sampling
a3 ThammubluﬂlnMHmMﬂMmemnpﬂnulhmmmwmmm
& Hubpect o Shagisbed JurisdScson onty.
TN OF REMOATE Y
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